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The Council met in ‘the Council Chsmber of,:fbe Counﬁl House at
_Eleven of the Clock;- the Honourable the President in the; IGhair.

INDIAN FINANCE (SUPPLEMENTARY AND EXTENDING) BILL—
' ' contd. ’ .

Tee Honourasre TuE PRESIDENT: The Council will proceed to the
consideration clause by clause of the Indian Finance (Supplementary and
Extending) Bill. Clause 2. ‘ :

* Tre HoxovrasLe Ra1 Bamapur. Lara RAM SARAN DAS  (Punjab:
Non-Muhammadan): Sir, I teg to move: ;
‘“ That clause 2 be omitted.” '

"My reason for moving that amendment, Sir, is thai I do not went
the present rate of taxaticn to continue after 31st March, 1932. The
reasons which the Honourable the Finance Secretary gave yesterday were
_not at all convincing as to where was the necessity of continuing the
“increased taxation during the next year, Unless we know what the expen-
diture of the ‘Government is. going to be in. the year following I do not
think there is any justification for carrying this unbesrable texation over
for more than the period that is necessary. As far as I can -judge from
the speeches of thé Government Members in the othor place, I find, Sir,
that except those items which usually come before the Legislature for the
vote, additional taxation which has been levied on all the other articles
will stand. Tn cise I am wrong in my interpretation of their speeches,
T hope the Honourable the Finance Secretary will put me right. He told
us yesterday that.in case we do not vote the extra taxation for the next
18 months, the goods in bonded wareheuses will not be taken delivery
of and that trade will not move it the manner that it .ought to normally.
In the ordinary year alsc, Sir, whenever the budget time eomes the com-
mercial people are in a fix 43 to what measures the Government will adopt
ag far as fresh or increased taxation is; concerned, and so, Bir, I do not
think that this year they will think differently. The Honourable the Finance
Member told us that .since the sterling has been converted only into =
" paper currency . owing to its having been thrown away:from the gold
standard there have been appreciable signs of improvement in trade. - T
agree with him there that there has been some improvement since then
and in case he is so hopeful that that improvement will continue and
“that during the next six months he shall be getting ‘ar better revenues
‘ffom customs than he anticipates, then at the end of these six» months
there may perhaps be a likelihood of our releasing the public from this
“additional monstrous taxation. For these reasoms, 8ir, I hope that this
"House will accept my vropoeal, a-proposal which to mie seems very modest
‘afid fair and which jis in aceordance with the -establisked practice of this
House and .the ather; perhaps this is the first time in the conmstitutional
history- of India that taxation is levied for a period maore than fo¥ Wwhich
the expenditure is put bhefore the Legislabpre, ., :
" "Pat Honornlirte Sm ARTHUR McWATTERS (Finance Secietarsy:
8ir, before I reply to the Honourable Member’s amendment, I should like
( 309 ) A
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to tell the House that the Honourable the’ Wiasice Member has asked me
to express his vegret at his :inability to come here this morning as he is
detained at a meeting of the Public Accounts Committece. As regarda the
amendment which-has been moved, 1 am safraid I must oppose it. I
regard it as.really fundomental. Yesterday in: my mtf‘roductory speech I
endeavoured. to deal in advance with this peint, but it appears that the
Horourable Mover of this amendment has found my reasons unconvincing,
and from sompe remarks which fell from the Honourable Mr. Hussain
Imam I fear that he too has completely misunderstood what I intended to
say. I never suggested that the customs duties are duties which are
imposed .for a limited period; they are obviously imposed until they are
next amended.. My point is quite different. Mv pcint was that if the
tempomry provmom of the Finance Bill are kept in force only until
March -nex$, it mecen< there must be a second Finance Bill in the year.
If you have ¢ second Finance Bill in the 'yem-, you at once introduce un-
certainty in the minds of everybody as to what taxation will be included
in that Bill. T'hereforc members of the public and others will be antici-

pating some changes, probably in the customs rates also. That, Sir, was
the point T intended to make.

-Tug HoxovrasLe Rar BaHapue Lara RAM SARAN DAS: Can you
guarantee now that during the course of the next financial year you will
not be coming before this House with a second Supplementary Finance Bill?

- Tee _HoxouraBLe Sk ARTHUR McWATTERS: I give no guamntee
of any kind; but I hope it will not be necessary.

The Honourable Mover of this amendment raised ong substant-xgl
point, which wasg that the expenditure for next year is not now knmown so
fully as it would bc in March. As to that the conditions this year are
peeuliar. We have had this retrenchment campaign and the recom-
mendations of .the various Retrenchment Committees have all been design-
ed- not only with referernce to the expenditure in the current year but
with reference. to the expenditure in the next vear. In fact the greater
part of their recommendations deal with economies which could be made
next year. 'Therefore it is possible on this occasion far more than usual
to look ahead for 18 months as regards our expenditure. The fundamental
point, .however. which .I wish to make in opposing this amendment is
this, - that the whole object of the scheme now before the House is to
impart;, the greatest possible confidence to the outside public in the strength
of our finances :and the best way of doing that is to show that we are
endeavourmg 1o balancaiour Budget for a considerable period ahead. That,
Sir, is wh\, I regard this -as fundamental and I must strongly oppose the
amendment.

. TrE HonouraBLE TeE PRESIDENT : T have to remind the House again
that it is not the practice here to put from the Chair a motion that a clause
be omitted. It is the practice established. by the first' President of this
Council and I have never found any reason to alter it;  though T am aware
that a different practice is followed. elsewhete. - The vote on the question
that a clause be omitted can equally well ba given at-the end of the debate
‘on the question that the clause stand part of the Bill."

Doés the Honourable Member (the Honourable Mr. Abu "Abdullah
Syeﬂ Hussain Imam) wish to move his amendment?

% 'l‘nsnirﬂ’onomnm MER. ABU ABDULLAH SYED HUSSA]N IMAM
Yes, 8ir.. . .

o
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Tre HonatraBLe MR, ABU ABDULLAH SYED HUSSAIN IMAM
(Bihar and Oriesa: Muhammadan): Sir, 1 rise to moye my amiendment :
- “That in clause 2 for the word and figures ‘March, 1933’ the word and 'figures
“March, 1932 be substituted.” S R '

1 wish to say at the outset, Sir, that I am-glad that the Honourable
Sir Arthur McWatters hes informed- us that his idea in coming forward
and saying that the Bill was required for 18 months was net based on
any necessity from the financial point of view; but that it was to mitigate
the uncertainty that might be in the minds of the cutside world. As far
as that is concerned, Sir, it remains to be seen whether the figures, sub-
mitted by the Finance Department, are of themselves convincing enough
to face the ordeal of criticism or not. My contention, Sir, as I pointed
out ‘yesterday, was that the author of the financial statement himself has
given the go-by to any certainty of its coming iruc. As regards the
greatest source of income, which incidentally is utilised by my Honour-
able friend the Commander-in-Chief—I mean the customs duty—well
that is a thing on which the Honourable the Finance Member was definite,
that it cannot be definite. It is the most indefinitc thing in the world,
and experience shows that we have ever found the Finance Department
more optimistic than pessimistic. The difference as T pointed out yester-
_day—when I was referred by the Finance Member to study his figures of 1st
retrenchment beforehand and afterwards compare it with the English
figure—well the difference between England and India is that whereas we
are introducing every vear customs duty increasingly and increasingly and
ever the customs refuses to come up to our expectations, in England that
is not the case. In England out of the whole deficit this vear oaly 11
per cent. was met by taxation and out of that only one per cent. fell on
the customs duty. Whereas here we have got 10 crores by the last
Finance Bill and 4'8 crores by this year’s Finance Bill." The expecta-
tion for the year 1930-31 was 536 crores and we came up to less than 46
crores. This year we were expecting 56 crores on the cld basis; but the
memo. of Mr. Denning says that we will be getting 46'46 crores and
even after the addition of the new taxation it is not coming up to more
than 51 crores. That estimate is further falsified by thengetober figure
of customs income, which incidentally did not take into account the
decreased orders which will be issued from India, and. the increased
deterioration of the rupee gold value, which also will deter persons from
placing orders outside because, the income from customs for the month of
October was less than that of October, 1980. In the face of all this, if you
think that pecple will rely on your estimate and think that you have
balanced th: Budget vou are deluding yourselves. No ome ean ‘be cor:
vinced of the soundness of the financial proposition, in the face of these

things which arc convincing enough because they are actuals ‘ahd yours
is only an estimate. :

Now, Sir, as regards the customs duty, I would say one.thing only.
The Treasury .has estimated that 4-85 crores is the bettérment from in-
creased duty. I do not know, neither have the Assembly been enlightened,
whether that takes into account any deterioration-of the gold value or
not. If it takes into account the deterioration of the gold value, then to
what extent? Because at the time that the Bill was placed in our hands
during the Sinla Session the gold value had not declined to the extent
that it has declined to-day. Now American exchange ‘stands at 27'62
cents. per rupee, which ir practically a 80 per cent. decline from the gold
value of the rupee that existed before the 21st September. This enormous

a2
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decrease in the gold value did not come up iir one day, it has come up
gradually and we are not. mformed whether full count has been taken of all
this detcriorution in the gold value.

1 ventine to suggest, Sir, that -there is absolutely no eHective remedy,
for the falling incomes, but reduction in ‘expenditure. It may ‘be stated,
that retrenohment has' been effected as' far as it was possible, and the
Honourable the Finance Member took pride in the fact that 4 crores had
been reduced before the first Fingnee Bill, but he forgot to tell us that that
included -an item ‘of one crore and 70 lakhs that was given up by His
Excellency the Commander:in-Chief, not finally, Sir, but ‘only temporarily,
and which will bé saddled ot to iis ag'ain next year or at some future pros-
perous timé. That dbes not mean that there has been any reduction. He
also gtated, Sir, that we cannot effect any economy in the Army Department
except by reduclng the strength of the Army My contention, Sir, is that,
that is not a fact. India has been crymg herself hoarse an& committees
of retrenchment, including the Inchcape Committee, have all advocated ‘a
revision of the capltatlon charge.  Yet it has proved 'of no avail. . We have
not had the time, even in seven years, to effect this reduction, “J:uch has_
been condemned bw ‘outsiders, by non-Indiang as well. I will show some
facts and figures to convince the Houge that we cha.llenge the capitation
charge not on any basis of policy but on sheer. merit and:on a basis of arith-
metic.. The English expenditure on ‘the military budget was something
like 28 million pounds before the war in 1913 and now it has.come down to-
less than 86 million pounds by the new estimates that have been made
for 1982-33; and before that it stood at less than 40 million pounds. Weli,.
we were paying as capitation charge £11 and some shillings, up till 1919,
even during the war period. After that it was inereased for: one :year
probably in 1920 to £28, bup after some representation by the Govern-
ment of India it was reduced and we are still paying at the rate of £25
13 shillings and G pence per capita. Now, that the expenses of England
on the military has come down enormously sinee 1930 no -corresponding
reduction has been made in our capitation charge. We: are proud ‘enough
not to crave merey from anybody. What we demand is bare justice and'
nothing but justice. We wish, Sir, that as the English expenditure on
the Army Department has come down, in the same proportion our capitation:
charges should be reduced. I estimate, Sir, that on the basis of the present
English expenditure and the ratio thet they bear to the 1913 figure, our
cupitation charge should be reduced by something like £10 per capitii.
This will be a saving of not, less than 80 lakhs on one head,: which will not
in any way weaken our military power in India. Another item which has
been attacked.in the House as well as outside is the transportation charges.
Transportation charges between two partners, England and India, should
have been:divided into- equal parts. But we are paying the Lion’s share
and England contributes only a small portion. We demsand, Bir,~as an
act of bare justice, that one half should be paid by India and. the. other
;;nlc:;ftx by England B\ thig we can effect a saving of something like 40
akng

There is a tlnrd pomt wlnch has nevet beén urged beiore thle we:
pa) for all sorts of training of the Army in England, we never reesive any
paysment from the War Office for-the education that we #npart to the
armies in India. During their stay 4n India we spend: a lot of menev on:
their education. For. instance, “the Quetta Staff College s not ‘clésed tor

°.
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the English section of the Army, It ig not reserved for the Indian portion
of it. We get absolutely no_contribufion from England. This head ought
to pay something. .- et ‘

There is #nother item which has slso not. been urged before, and it is
the military pension’charges that we pay. It is strange that of all persons
the Honourahle the Finance Member should have come forward in the
Assembly and taunted us with the fact that pensions are included in the
ordinary defence budget. Who is responsible for. that? It is a fact that
in England the Ministry of Pensions is quite separate from Defence, but
it is because they had to make such enormous cffort. on account of the War
and they had to train up an army which was out of ‘all proportion to their
ordinary strength. It was a héavy charge and therefore they kept it apart
and placed it as-a special charge. The Finance Member c{mrg'es us that
our defénce budget is-augmrented by that. May T ask, Sir, if the British
Government in Tadia has any auothority from the Legislature to saddle India
‘with this additional charge for pensions for those who were employed in
the :War? Not only were we saddled with the ordinary expenses of the
army during the War, but we were asked to" contribute £100,000,000 tc
England for war expenditure. In addition to that lump sum charge we
are being ¢harged every year for war pensions. I find fromn the figures that
I-have been able to collect that we were paying 1,09 lakhs in the year 1913
in Indi4 for pénsions while we aré paying 3,48 Takhs this year. In England
we were paying £2-52 millions and now we pay, £3°73 millions on pensions.
Our charge in India for military pensions has gone up by 215 per cent. while
in England it has gone up by 50 per cent. We: are ¢harged extra for all
this because we are 'not consulted on military matters. It is to porpetuate
all ‘these ‘idequities; that the Federal Structure Committee is not going to
transfer control of the Army to Indid, because they are afraid that these
ttems will come up for review and they will not be able to exploit India
for Imperial putposes. ! : ' C

My opposition is that this Bill should not be extended'to 18 months.
1 aver that there is no justification. for asking the Housé to impose taxation
when the actual expenditfre has - not been before the House. It is a well-
&known ounon' of the English eonstitution that supplies are -only granted
when there is justification for giving them.  Aeccording to the practice of
the English Parliament, as _is probably well known to Members of this
House, civil estimates are placed before the House long Before the state-
ment of finaneial ‘affairs is presented. Practieally they are passed before
the end of the year, and then the Statement usually comes up in the second
half of April. When all the civil estimates and other charges have bheen
voted by the House of Commons, then it is that the Finance Bill is brought
forward. According to that precedent I claim that you have not taken the
vote from us. We are not the persons to vote supplies, I know. But the
Assembly ought:to have been asked to.pass the experses and’ then you
would have had the right to come forward and demand the' votihg of the
supply. -Otherwise, the oécasion for it does not arise. '

My next objection to this Bill is that you simply increase the salt tax,
income-tax, postal charges and customs duties. Whether according to the
written law or according to tradition, these items are voted each year.
There is no intrinsic merit in voting every year these items. Probably you
are following simply the English custom that these things should be voted
each year. It might be gaid that T need nof be s¢ particular sbout keeping
up those traditions. But then you deprive us of the right to revise these
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thmgs We are-not given an opportunity to vote on the items. For mstance
you do.net ask.us to fix,up the schedule for the differeiit incomes that will
be taxed, the different limits, like 1,000° to 2 ,000, or 2 000 to 5,000, stc..
and’ the incidence of super-tax. You' ate not coming forward thh the
whole of the income-tax proposals 80 that the Hotse could vate an each and
every item as it has @ right to do. - By this means you.are depriving us. of

our constitutional’ right to revise the ‘incidence of taxation each year. It
is. to say the least unconstitutional.

. Now, Sir, it has been said that the balancing of the Budget is essential.
We are all &t one with you, but we suggest to you that there are other
means of balancing your Budget. As I pointed out yesterday, there is nc
]ustlﬁcatmn for having the Sinking Fund provision at the figure that you
have got it this year. When you take away the liability of the Railways
to pav to us, vou should, as a business deal, at least transfer that amount
of the Smlung Fund, which we are paying on account of the Railways, to
the Railwdy account. What is the good of having a commercial depart-
ment separately if it is not going to be run on commercial lines? The
conthbutlon that we were getting from the Railways was not so much a
God-send to the gemeral revenues, as it was a payment on account of the
Sinking Fund because three-fourths of our indebtedness is on account of the
Railways. "Our payment to this head of Reduction and Avoidance of Debt for
thls vear is 0,90 lakhg. Out of that. T think not less than three-fourths
is on necount of the Railways. When the Railways are absolved from any
coritribuition to the general revenues it only stands to reason that they
should also take up this liability from us. As I pointed out, we are paying’

218 lakhs for railway annuities. That is a charge that should properly
be placed to the Railway head. When the Railways are not paying any-
thing to us, why are we paying 27 lakhs for the Railway Sinking Fund,
as is shown in the Memorandum? The reason for all this is because the
commercial . department cannot afford to pay us. When they had an
enormous reserve fund of 25 crores they did not pay us anything extra.
They wete nat even asked to absolve us from paying the interest on their
Reserves. - The Railways started deteriorating® not this year alone, but
since the last three years. They have been living upon their capital, and
yet it is .only- this. year that they are coming forward with economies. As
long as thev had the money, they squandered it and the Legislature had
nothing -to ‘do - with -them. The) thought that they were living on their
own income and therefore none need bother about it. But now that their
condition'has- gone so low, that they have eaten up all their reserve of 25
crorés and -are going to d1p to the extent of 1.69 crores into the depreciation
fund, you ‘come forward and absolve them from payving any amount to us.
T-do not- question ‘the right of the Government to do that. Theyv are per-
fectly ‘justified in' doing it. But my grievance is that we should not have
been snddted with these two items which we are contributing for the Rail-
ways: - Adeording to the English precedent, where the smkmg fund ‘provi-
sion_has been reduced to absolutely contractual liabilities, we ‘should also
have paid only 1.79 crores to meet the liability which falls on our shoulders
on ateoultt of the 5 per cent. loan, for which we guarantéed to make a’
sinking fund provision. If we effect this change the result will be that our
cxpenses will go down byt 5.36 crores for 1982-33 and vou effect a retrench-
ment of 10-47 crores in twq vears. The other items T have citéd of reduc-

tion in’ military expenditure would also contnbute a handsome sum t(v
reduce your Tiability of 89 crores.
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In addition to that, Sir, I have got to make a referencs 46 another head
which I am rather afraid of making. It may be thought that I am try-
ing to inflate the curremcy. Contraction of currency has been: effected to
the extent of 126.5 crorey between the 1st .April, 1925, and the 20th
September, 1931. This I take from the statement made by the Right
Honourable - the = Secretary of State kéor India in Parliament. Such
enormous -contraction ‘was effected to K€ep .up our exchange value at the
point at ‘which it was unnaturally placed by the British Government of
India. And the justification for the contraction was, that hecause we had
to sustain the gold value we had to contract currency and we had to keep
down the prices. Now both those justifications have gone, and we have
neither to keep down prices nor have we got to maiptain the falling ex-
change. Our exchange has already gone above the 'fi at which it was
fixed. You had linked the rupee to 1s. 6d. sterling. Now it has gone up
to 1s. 6-3/82d. So there is no justification for going on making contrac-
tions in the currency. Well, as our experience is, with the Government:
of India neither theoretical argument has much value, nor has practical
suggestion - any value. But what is of great value, what accounts .for
80 per cent. of the marks, is whether the Government have accepted it
or not. I am glad to find that the Government have already accepted it
in practice, though they have not made any statement about it. Where-
as we had 10-19 crores only of securities in our Paper Currency Reserve on
the 31st March, 1931, from the last return I had on the 22nd of this montb
I find that the securities in the Paper Currency Reserve were 2852 crores;
& betterment of 18 crores has already been effected in the Paper Currency
Reserve. That meany that we are going to receive more money from the
head Cwrrency and Mint than last year to the tune of about a crore if it
is worked for the whole year. This is what the Government has already
done of its own initiative. If this policy is further pursued and even a
partial relief is given to India by reducing the contraction even by one-
third, we will have a betterment from the Currency Department of 2} crores
which will go a long way to reduce vour deficit. The policy of salt credit
does not come into the measures of taxation and we have absolutely no
objection to that. As far as the postal rates are concerned, which you
are imposing for 18- months, the report of the Postal Department Com-
mittee has not been given effect to this year, neither is it proposed to
give full effect to it in the next year. The basic recommendation of theirs’
that it should be further looked'into, how. many of the post offices are
useless and can be dispensed with, has nof yet been evaluated. and there-
fore we have mot got the justification that our Post Office income will be
%o low as to justify this increase of postal rates. There is & genuine differ-
ence of opinion, Sir, on the thoroughness of the retrenchment effected by
the Government department. If they -get the conviction that they
have got to make this retrenchment, they can do much better than we'
outsiders of the Retrenchment Committee can. I admit, Sir, that we
are effecting retrenchment simply by bringing it home to the Department
concerned. that retrenchment is essential, and nothing mcre can we do. All
our jdeas and most of our measures come from the Dept_;rt«ments
themselves. But we find that as long as they have got the supplies, they
sit tight, and do not bother about reducing expenditure. It is only when
they find that they cannot-manage, and it is absolutely essential somehow-
or other to balance the Budget, that they get busy and come forward with
handsome proposals which really effeet retrenchments. A good example
of this has been given by the Finance Member himself by suggesting that
1.46 crores can be reduced in the expenditure of the Departments  not
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surveyed by “the Genéral Purposes Retrenchment Committee. . That sug-
gestion of the Finmance Department, about the expected retrenchment,
cameé rather late in‘the day. Had it come up by the end of the last Delhi
Session I 'am sure & good part of it could have been given effect to even
this year. Our’only trouble is that we. cannot convince the members of
the Government and the heads of Departments of the absolute necessity
qf effecting retrenchment. As soon as they are convinced, they can da
muth better than we, because after all we do not know the internal work-
ing of the departments as they do. Now, Sir, I have tried to show that
the ‘justification for extending this Bill to the next year is not proved, and
therefore I hope the Finance Scerefary will try to substantiate his state-
ment that it is essential, because we know he cannot accept the amend-
ment, but at least he can convert us.

‘Tue HoxouraBLe Sir ARTHUR McWATTERS.: Sir, the effect of the
amcndment which has just been moved is exactly the same as the motion
made by my Honourable friend Rai Bahadur Lala Ram Saran Dag that
clause 2 be omitted, and as T have already dealt, T hope convincingly, &t
any rate to some people, with: that amendment; I do not propose to go
over the argumeént again. ‘The speech to which we have just listened i
one- to which if T were %0 attempt- to give a full reply I should have to
ocoupy the time of the House for quite as long as, if not longer than, the
Honaurable . Member has. I ghould like very much $o deal-with his- pro-
posal for debiting”the Railways with a certain proportion of the Sinking
Fund. - How' extactly ‘that:is going to help us at this' juncture or help to
inprove: our Ways and Means position is a little difficult to see. Again
i vegard to flie question of expanding the currency, it is all very well to
adopt a policy of éxpansiodt of currendy, but you rmust take all the circum-
stances of the time ‘nto consideration. As the ‘Honourable Member has
recognized, we have been " exparding the currency; but to suggest that
wp can adopt that as a fixed policy and go on doing it until we have reduced
‘the contraction’ by one-third irrespective of what the conditions of the time
may be, is.a suggestion, which ‘frém the financial point of view might be
a little rash. At any rate T'myself should not care to base my -estimates
of expenditure and revenue mext year upon’ estimates of that kind. The
Honourable Member at the beginning of his s‘peech said that I had not
based my objection to this proposal on financial grounds. I assure him
that all my objections are financial and that i8 the mam reasen why I
oppose his amendment. - . o

‘Tux Hovoveasir tar PRESIDENT: The original question was:

““That clause 2 do stand part of the Bill.” v

Since which an amendment has been moved. .

'Ma“l"ghf“lsgz f:l.agl:esﬁb‘;oix;ut.t:g"}—mrd .and figures ‘ March,. 1933’ the word -and figures

-The question I have to put is that that amendment be made.

"I think the Noes have it. CoC
'Aj;ls'lm HoxourasLe Mp. ABU' A‘B"DULLAH'\SY_ED HUSSAIN IMAM:
wahfui ggg?;;z;{nh THE PRESIDENT: Does the Honourable Melpber

; "Tug. Hoxourasie M. ABU ABDULLAH S¥ED HUSSAIN. IMAR ¢
es, Sir.
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HA.I“'J.hat clause 2 do stand part of the Bﬂﬂ."

“ The wnotion was adopted.
‘Olause 2 was added to the Bill.

Toe HoxovrapLe Tie PRESIDENT: The ' question is:
“That clause 3 do stand part of the Bill.””.

“The motion was adopted.

“Clause 3 was added to the Bill.

l e

‘THE HOYOURABLE THE - PRESIDE\IT" The amendments onh thc paper
to clause 4 are consequential on amerdments which have been propos
to. Schedule I of the Bill and 1 think thereforé it will be convenient if
‘we now at this stage tum to Schedule I and deal with the amend‘ments.

The question is:

‘.‘T'hat. Schedule I be a Schedule > the Bl

"1 call upon the Honourable Member (Rai Bahadur Lala, Ram Saran
Das) to move together hig amendments Nos, 18 aad 21.

THE Hovon RABLE Ra1 BAH-\DLR LALA RAM SARAN DAS I beg to move,

"Sll.': dnt

" $Phat ‘th” Part I of'Schedule T to thé Bill frhendment No. 1 be “omitted.”
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Tae HoNouraBLe THE PRESIDENT: I asked the Honourable Member
to move the two together, that amendments Nos. 1 and 6 in  Part ‘I of
Schedule I be omitted. They are dependent on one another. -

Tre HoNoURABLE Rar Bamapur Lara RAM SARAN DAS: .
“‘Also that in Part I of Schedule I to the Bill amendment ‘No. 6 be omitted.”

Sir, I will take amendment No. 6 first, if you will allow me; and in
that comnection, Sir, I want to impress upon this House that the proposed
tax on raw cotton is quite uncalled for and not in the interests of the
industry of this province. As far as cotton is concerned I might for the
information of this House state that I happen to be a zemindar as well
as an industrialist. I was one of those who undertook the venture of
growing long staple cotton in the Punjab as early as 1901 and 1902. In
the first place, Sir, in my own estate I grew the Egyptian variety. The
then Director of Agriculture, Mr. Renouf, very kindly gave me all the
expert adviee that he had and the Agricultural Department of those days
supervised the crop. The result of the three years in which the
Egyptian cotton - was on trial was not very satisfactory. In the first
year,- we got more of the tree and leaves than the cotton. In the second
vear, and owing to experienee gained, we got a good quality of cotton but
it was not commercially or agriculturally a success, and the result was that
in all these three years I had to compensate the cultivators and others
who had incurred a loss. Thereafter, Sir, American varieties were tried
and the variety which we might compare to 4f became a success. At that
time, 8ir, when it became a success the zemindars only looked to the
vield pet acre and not to the quality - and some inducement to grow
Ameriean” cottor and to compensate them in the difference of yield was
required. At that time, Sir, for some years I was giving a premium of one
rupee per maund on kuppas and after a period of 5 or 6 years the growing
of Punjab-Americanr was taken up on a large scale and now you find, Sir,
since 1926 we have been exporting some of the surplus we had after
meeting the demands of the Indian mills. In his speech the Honourable
the Finance Member said that we can still improve on the Americans that
we are growing. As far as the Punjab is concerned, Sir, we are growing
three varieties of improved stapled cotton and these three varieties are
4f, 285f and 289f. As far as 289 and 285 are concerned, the yield in the
Punjab is very meagre. These varieties have not proved a success to
every.grower. ‘To some growers they are a success and to others they are
not. But the yield is so small at present that we are doubtful whether
this variety will continue to be more and more popular. This is the
variety, Sir, in which the length of the staple is about one inch and a
sixteenth. But generally 4f is the quality which we grow, the staple of
which varies from 7/8ths of an inch to an inch. For the information of
the House, 8ir, T might say that the experiments with superior cottons to-
the American, I mean the Egyptians, have proved a failure. They have
proved a failure in Sind, they have proved a failure in the Punjab. Of
course, efforts are being made to solwe the problem of climate and other.
things but I think, ‘Sir, even in case we make it a success by artificial
efforts, it can never be a commercigl success. For our fine counts we shall
have to depend on foreign cotton and to deprive India of foreign cofton .
by imposing this'duty is quite unjustifiable and quite a discouraging factor
in the thriving of the cotton industry. In the Tariff Board Report,. Sir,
we find that they recommended that the condition of the Indian cotton
industry will improve in case the Indian cotton mills begin spinning fine
varns with imported cotton. And it was on that recommendation that fine
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spinning was started in Indian mills. I'might at the outset say, Sir, that
as far as ‘my own spinning mills are concerned, I do ‘not use imported
cotton because I am not so. well situated as to compete with other mills
which are nearer to the ports, but I can say, Siy; that thjs theory that. by
importing better staple foreign cotton we injure the zemindar is a farce.
This is an argument that cannot stand betause ' we' have not "got the
climate, we have not got the conditions, and we have, not got the.soil for
it. For thé information of this House, Sir, I might mention that the
finest cotton that is grown in the world is the Sea Island cotton.. The Sea
Island cotton, Sir, is grown in the West Indies, and the .staple of that
cotton is up to 23 inches long. It spins as fine a count.as 600’s. - Then
after the Sea Island cotton, we get the Egyptian cotton, whijeh is the -next
best. In the Egyptian cotton the best quality is Sakal, the staple of which-
is 1'4 to 1'7 long, and that can spin up to 250’s.. The upper Egyptians
have a staple 1'1 to 1'8 and the count spun is from 120’s to 140’s. <, Then
after that comes the Soudan cotton and as far as the ares near Egypt is
concerned the quality is as good as Sakal but in the lower aresa American.
cotton is sown and even that cotton spins as good counts as 80's, We
then come, Sir, to the Bast African cotton which comprises the Uganda
cotton, the Tanganyika cotton. . . . . . e

Tue HoNougaBLr THE PRESIDENT: I can hardly believe that :this
lecture on the cotton of the world is necessary for the Honourable Mem-
ber to elaborate his argument that his amendment should be accepted -by-
the House. It may be very interesting but it is hardly relevant. e

Tue HoNorrABLE Rar Banabpur Lara RAM SARAN DAS: Sir, I simply
beg to state as against the argument which has been put forward in:im-
posing this extra taxation on imported cotton, I thopght it my duty to
inform the House how the staple and the quality of our cotton, .the
American and other superior cottons, which we are. producing in . India,
stand. I am simply giving these figures. - .

THE HoNouraBLE THE PRESIDENT: The Honourable Member is .not
giving the figures simply at all. He is giving them- with & great elabora-
tion of detail. ' S

THE HoONOURABLE Rat Bamapur Lana RAM SARAN DZS_: " Very well,
Sir. I will leave out greater elaboration .and I will .come: to
my point. It is that in India, taxation op rgw materials is
against the policy, so far established, of the Government. of. India. The.
Indian Fiscal Committee definitely laid down that it was not expedient -to
tax the raw material of an industry. The Taxation Enguiry Committee
also recommended a lowering of the duties on the raw. materials of an
industry where such duties existed. -The matter therefore requireg. fuller
examination. In India we produce from 6,000,000 to 7,000,000 baleg of
cotton, out of which the superior cotton. the long staple cotton, is not more
than 100,000 bales. The consumption of cotton by the mulls in India, as far
as the two seasons of 1929 and 1930 are concerned, was very low.. It was
th¢ time when the Indian mills were not prospering.. . The Honourable 8ir
George Schuster in his remarks yesterday said that the cotton industry
was the only industry which was now thriving. It was thriving, because
at the instance of the recomimendations of the Tariff Board they. adopted
fine spinning. From the figures that we have before us we even now . find
that they have not regained the position which they enjoyed eome -time
back. In the vear 1929-30 th¢ total consumption of cotton in the Indian
mills was 28,783,000 bales. In 1924-25 this went down to 98,700 bales.

12 NooN.
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But, $ii, the figure of the year 1929-30, in which the consumption of Ihdian
cotton’ rose to ‘23,783,000 bales. has not yet been reaeched. That shows
that -the - go-called thriving of the Tndian mills, to which the Honourable
the Finance Member was referring yesterday, is not, with due déference
to him, in order. -As far as 'the Bembay mills and the other ¥Indian millg
are concerned,-in ease they regain their former consumption of their good
days, T think they ought to consume something like 25 lakhs of bales.

" Now, Sir, the imports of Uganda cotton into India—I am. referring to
thaf particular cotton because after the recommendation of the Tariff
Board. the use of that cotton has been rather popular. Tn 1928, 85 per
cenb. of Uganda cotton went to Great Britain, 9 per cent. to Japan and
56 per cent. to India. In 1929, 22 per cent. went to Great Britain, 18
per; eent, tp. Japan and 60 per cent. to India. "In 1930, 7 per cent. went
to Greay Britain, 5 per cent. to Japan and 88 per cent. to India. This
shows that the demand for Uganda cotton in India has been steadily on
the increase. As far as the demand for fine cotton is concerned, we gl,ave
no_other course than to import either American or,J agan or Ugandg cotton,
Our own Punjab-Americans, which spin from 20’s to 24’s—we are producing
such a quantity of them that we have a surplus for export. In the year
ending ‘August, 1926 ‘we exported 11,188 bales; in 1927, 3,762 bales; in
‘1928, 18,085 bales; in 1929, 7,471 bales, and in 1930 we only exported 775
bales.” “This fall in surplus shows that American cotton, instead of getting
better, is ‘Hiot doing well in the Punjab. The crops are subject to all sorts
of agricultural difficulties. Sometimes the Boll worm. comes in, sometimes
there are adverse winds, and sometimes thére is prematuré cold, and the
result is that-the finest. qualities of the Punjab-American 285f and 289f
are getting less and less. Then, as far as the mill industry is concerned,
as I said yesterday, the Government ought not, to be a party to give it a
set-back. In case you put on this duty, it means that you discourage the
import of long staple cotton into India, you throw so much labour out
of ‘employment in -the Indian mills which of late have been employed, and
lagt but not least, you are giving a preference of about 12 per cent., thus
enabling Lancashire to compete in fine counts.

Sir, in no: civilised country in the world,—take England . itself for
example—is any raw material, which is imported, and the import of which
is necessary, taxed in this manner. For these reasons, I put my amend-
ment before the House for nceeptance.. _ B

Now, S8ir, the second item that I méve is regarding the ‘duty on
machidery. . . .. 0 - R Co

Tre HoxouraBLE THE PRESIDENT 'Maéhin:ery? Iam oconfining the
“Honourable Member to_the amendments dealing with raw cotton—-—Nl:fs. 18

and 21. Tt is quite sufficient if the Honourable Member will move No, 18
on the final list. It is merely consequential. - ‘ '

- Tre HoNourasLe Rar Banabur Lara RAM SARAN DAS: I move, . Sir;
“That in Part I of Schedule I to the Bill amendment No. 1 be omitted.”
‘T{ﬁ: HONOURABLE THE PRES‘IDENT: Amendment moved :
“That in Part I of Schedule I, Item No. 1 and Item No. 6 be omitted.”

Tue HoxourasLe S ArtoR McWATTERS: Sir, in opposing this
amendment I should like to make it quite clear that I recegn?zpe_o.fuﬁy the
force of the argument used by the Honourable Mover that the po!'fc-_v of
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admitting raw materials into India free is one-whieh'-has been ‘advocatcd
by the Fiscal Commission and has hitherto been adopted as & policy by
‘the Government of Indin. My answer is that there may be ejrcumstnnees
.in which for the moment other considerations hecome more important, snd
such circumstances exist now. The imports of raw cotton last year have.in-
‘creased rapidly and our figures for the first six months.of thig year also
show & progressive increase. It is clearly a source which in the presemst
emergency could be made to yield an appreciable amount of revenue, and
it is revenue, for which we are.looking in this tax. Now, we have to ask
ourselves whether the effect of this duty will .be in the first place to:im-
pose an unbearable burden upon the Indian eotton.industry. -The Hon-
ourable Member spoke about labourers heing throwmn out of employment
by this.duty. I think that the House will agree that he was greatly exag-
gerating. From figures which have been put before the other House by
the Honourable the Commerce Member, figures which have not been seri-
ouslv challenged, it was shown' that the effect of this duty on the cost of
cloth made from imported cotton would be an increase -of about 3.per
cent., whereas the increase in the duty on imported cloth of the same class
is 5 per cent. Therefore the makers even .of this type of cloth are -soine-
what better off; at any rate they admit they are not worse off than if the
duty were not imposed. Incidentally they are obtaining the benefit of
the 5 per cent. increase on the whole of -tke rest of their production.
Therefore, so far as the mills are concerned, even with this duty- and ‘the
duty on machinery, they are better off—they would themselves admit
.that they are not worse off; I say they are better off, taking all this taxa-
tion together than if these various forms of taxation had not been imposed.
Therefore, it is absurd to say that the measures taken as. a whole are
going to throw people out of employment in the Indian cotton industry.
In the second place, we have to ask ourselves whether our actior will
cause a serious set-back to-the spinning of cloth of high counts which the
Cotton Tariff Board said it was very desirable to develop. Well, 8ir, I
think it is exaggerating to use thc language of the Honourable Mzmber
that we shall deprive India of foreign cotton. A light tax of this sort is
not likely to deprive India of foreign cotton. .
Tue HoxouraBLE Rar Banapur Lara RAM SARAN DAS: Is 12} per
cent, a light tax? v
Tue HoxourasLE Sik ARTHUR McWATTERS: Relatively a light tax.
The extra cost on the cloth is 8 per cent. The worst it can do is to de-
prive the mills of the extra stimulus which they would have obtamed from
the import duty on goods of this class. It is-a set-off agains the import
duty, but it does not deprive India of foreign cotton, and I refuse to be-
lieve that it is going to give a definite and terrible set-back to the spinning
of higher counts. The Honourable Member is an expert, on long staple
cotton. and therefore I am not in a position to argue with him about how
far India can develop long staple cotfon, but: I think, speaking purely as
an amateur, that he seemed to me to take rather a pessimistic view. of
the situation. But I do not base any argument for this duty . . ... .
"Tue HoNouraeLg Rar Bamipug Lars RAM BARAN DAS: I have given
you 1y practical experience.. -: AU :
" 'Pyp HonovrAsie Sik ARTHUR McWATTERS: ¥ admit the Honour-
ablé Member’s experience. That is ‘why T @i’ not amguing with him. '1
am merely saving that T.am ot affected by, his .argument becausc I am
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not baging ‘myy -claim to-the duty on those grounds. but, takmg it by and
large, this duty is one which should be accepted. It is one of the duties
which. are lesg good than-others. . I admit that: The same argument will
apply to the next one. But takmg it all round, it does not. 1mpose -an in-
tolerable hardship on the industry. I refuse to believe that it is gemg to
have any-very serious’effects on it. - Theréfore T- oppose this amendment.

*Tre HoNouraBLE Nawar MALIK MOHAMMAD HAYAT KHAN
NOON (Punjab: Nominated Non-Official): I rise to speak against the pro-
posed amendment. I speak as & hereditary zemindar and I confess that I
am neither a millowner mor a large proprietor. I assure the House, Sir,
that zemindars ‘throughout my province, the Punjab, will be pleased with
the proposed shght taxation of foreign cotton. It is true that our American
cotton grown in the Punjab is not as superior in quality as elsewhere, but
very serious efforts are being made to improve the quality. It is also true
that in one or two seasons in the past there was some decrease in the
quantity of American cotton grown, but that was due to the fact that the crop
of American cotton was attacked by the Boll worm, while the country cotton
proved immune. But this year, again, American cotton has been sown in
large areas and'‘is glvmg a good return while the country cotton on the
other hand has failed. - The House is aware the zemindars are in a very
bad plight and are hit hard by low prices and it is only fair that anything
likely to bring some relief to zemindars should be encouraged. This slight
tax on foreign cotton will act as an impetus to the Pun]ab zemindars to
try and produce -an improved quality of cotton. It is the principle of
supply and demand. If-there is a demand for superior cotton in the
Indian millg and the foreign cotton is not imported, it is natural that zemin-
dard will try to meet that demand and will try to produce cotton of the
quality required by the Indmn mills. Withethese remarks, Sir, T uppose
this amendment.. .

THE HDNOURABLE THE PRESIDENT: The original question was:
"'l‘hat Schodula I be a ?chedule to the Bl“ i
Since Whlch amendments have been moved:

. “Thnt in Part I of the Schedule amendment No. 1 and amendment No. 6 be
omlm

The questxon I have to put is that those amendments be made.
‘The motion ’ was negat,xved

Tm; HoNOURABLE THE PRESIDENT: That decision of the House
carries with it tlie Honourable Member’s amendment Nq. 6. which is that
in the second proviso to ‘clause 4, sub-clause (a) be omitted. -

We now tu r%to machmery .The amendments relating to- machmery
aré, No. 7, which is an_amendment of clause 4, and amendments 19, 20,
22, 23 and 24, which are all amendments ta the Schédule. Three amend-
ments stand in the name of the Honourable Rai Bahadur Lala Ram Saran
Das and two are in the name of the Honourable Rai-Bahadur Lala Jagdish
Prasad,’ who has overlooked. the necessity of the .consequential amendment

- *@pesch’ not corrected by the Honourable Member.
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which appesrs as amendment No. 24 in the final Kst. Perhaps he would
move that one as well if I call upon him to move amendments Nos.. 19
and 22. | -

- Tem Howovrswie-Rar Bamadtr 'Lata JAGDISH PRASAD (United
Provinces Northern: Non-Muhammadan): Sir, I move:

““That in Part I of Schedule I to the Bill amendment No. 3 be omitted.”
Is that all, Sir?

Tae HonovraBLE THE PRESIDENT: Amendment No. 22 (relating to
amendment No. 11 in Part I of Schedule I). ‘ '

THe HoNoURABLE RAr BaHADUR LArLa JAGDISH PRASAD: 1 also
move: ’

“That in Pant I of Schedule I to the Bill amendment No. 11 be omitted.”
THE Hoxoomnw THE PRESIDENT: And No. 24.

Tre HoNourABLE Rar Banapur Lara JAGDISH PRASAD:
“And that in Part II of Schedule I to the Bill the following be omitted :
‘(2) Machinery, comprised in Items Nos. 59A, 58B, 59C and 58D’."

Sir, the object of my amendment is that machinery should not be sub-
jected to customs duty. As you know, machinery is not' at presert sub-
ject to an import duty, but this Bill seeks to bring machinery on the list
of those articles which are subject to customs duty. My object therefcre
is that machinery should continue to be exempt from import duty. ' You
know, Sir, that India has to import machinery from abread for héer indus-
tries which are still in their infaney and also for agricultural develnpment
on scientific lines, and the outturn of machinery in India is very poor.
We alsc know that India is principally an agricultural country and that the
development of industries is Indfia’s desideratum. It therefore foHows'
that if in future machinery is subjected to customs duty it will make the
import of machinery from abroad very costly and, knowing as we ‘do, that
the purchasing power of the people has fallen so low, it follows that an
import duty on machinery will retard our agricultural and Tndustrial deve-
lopment to a considerable extent. So far as my information -goes, I
no other country is the import of machinery taxed. I therefore propose
that, in the interests of our industries and the development of agriculture,
machinery should continue to be free from import duty and should not be
subjected to such duty for the future.

Toe HoNoURABLE Rar Bamapur Lara RAM SBARAN DAS: Sir, I rise
to support the amendment moved by my Honourable friend Rai Bahadur
Lala Jagdish Prasad. In supporting the amendment, Sir, I am afraid
that the principle underlying this taxation is discouragement of jndustrjes.
1t is only by machinery that we can compete in various methods,and aveid
the imports from foreign countries. My impression about which I was
doubtfi! whether- T 'was right 'or wrong is now confirmed and from, the
silence of ‘the Honourable the Finance Member yesterday I am now almost.
certain that discouragement of Indian industry is being-dictated by the
Secretary of State, and though the Government of India do'not wish to do.
it their hands are being forced. It is a prty, Sir, that in these Jays of .
depression, in the days when unemployment is increasing, Govercment
should move in a manner by which they add to the upemployment. On

3



2.1 o f 0 ngoiueln sCOUNGHN OR(STARR.; - 7' - [3T2R: Nov. 1931.

- [Rai Bahtdur Lalx Bam Saran ﬂas‘]

th( very printiple that the Governitent oF India' want tha‘t the mdustﬂes
of India should thrive this action is to be regretted. Agriculture’ neéds
, mathmerg other .industries. peed machipery and, the texes on:machinery,
"will retard our progress.. Om that .groupnd and _on the higger ground that
mdustnes must be encouraged I support the’ amendment

Tue Honourapre Mr. BIJAY KUMAR BASU (Bengal ?\Iominated
Non-Official) : Sir, generally speaking, I have very little ocdasion to differ
in my opinjons from my Honourable friend, Lala Ram Sgram Das; but
1 am afraid that in this partlcular amendment regarding machinery, we
seem to hold divergent views. "I cannot really understand the objection
that ‘has been raised -to imported ‘machimery being taxed. After all, if
we consider that the prices of machinery have fallen to nearly a third of

what they were about s decade ago, this 10 per cent. duty should be :consi-
dered absolutely trivial.

Tre HonourasLe Rar Bamibur I'.Aft'.i"fR‘AM 'BARAN DAS : Question,
question. The. price of-.machinery has gone up. After ‘the ‘war prices

have gone very high and the level of prices to-day has mot come down
to the pre-war level.

.. .Tae Horouasre rae PREBIDENT: Order, order. The Honourable
_Member is making a speech The Eonourable M. Basu

. Tae Hoxourapre Mg. BIJAY KUMAR BASU- 1 was comparing the
prices that .rule to-day with the prices that were ruling a decade ago,
‘and, I am afraid that this proposal to have:machinery tax free is the
outcome, I am sorry to eay, of camvassing by cotton miil industry people,
and we gre led' to believe that the cotton mill industry and the cotton
‘mill industry only is our only.nstional industry.

THE HONOURABLE Rax B.A.mmm' Lara BAM SARAN DAS: -I.s. it not so?

" THE HONOURABLE Mr. BIJAY KUMAR BASU What about the eng:-
‘neering. and machinery mdustry in India I ask. . I am. prepared here and
,now to_give fhe "Honourable ~ Member a list of at least 40 well known
Tengihéering firms' in and around Calcutta which have been compelled to
compete with tax-frec machinery, when their raw materials out of which
‘they produce their machinery, their manufacture, are taxed.

THE HonourasLE Mr. ABU ABDULLAH SYED HUSSAIN IMAM
What are the raw materials, ‘Sir, of the -engineering firms? -

. Tui' HoNourABLE Mr. BIJAY' KUMAR ‘BASU: The raw materials
necessary are certain kinds of steel, cop;)er:, alloys, | and I have gotb. a ligt
here which I will give to my Honourable ‘friend’; _ Pig-iron, steel, non-
ferrous metals, brass, copper,. lead alloy and ° those thmgs .I am pot ap
‘axpert in machinery, but this I know that ‘the ‘raw matenals are taxed
and if vou ealculste ‘the handicap.on &ll these ‘materials it.jprac wally eon-
stitutes'n handicap: of ‘dbout 7 pet cent. of their mantifactire. The result
is that they einnét. pmslblv compéte with tax-free machmery when they
‘have got this' handicap o, I:do not want, ‘protection for these machinery
firms; 1 only want that’ Justmce should be dealt -out to.them. Tlns 1()

por cont, &uty on° ri!iported iﬁ&cb‘h‘ery w?uld’ pnly 1’“‘7 t‘hem on the P ame
tével. ' Thet'ds wll;. ¢ 0o oads Kb
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Tre HoNOURABLE Rar BaHADUR Lara RAM SARAN DAS: What are
the mnachineries manufactured in Indis and what is their worth?

TeE HoNouraBLE' MR. BIJAY KUMAR BASU: I am afraid I cannot
give you the figures because I do not know them myself but I know this
that lots of machinery are manufactured for jute mills, for cotton mills,
and also for other concerns.

(The Honourable Rai Bahadur Lala Ram Saran Das again attempted
to interrupt.)

Tee HoNouraBLE THE PRESIDENT: Order, order. The Honourable
Member must understand that if every Member of this House interrupted
every time he heard a statement made with which he disagreed there
would never be any debate here at all. The Honourable Member is extre-
mely fond of interrupting particularly on matters on which he feels
strongly. I must ask him not to interrupt. He has made his speech and
he has no right to another one.

Tre HonovraBe MR. BIJAY KUMAR BASU: [ thank you very
much, 8ir, for having asked the Rai Bahadur not to interrupt and I think
also that the Rai Bahadur has a right of reply as the mover of the
amendment, so he will have another opportunity of speaking.

THE HONOURABLE THE PRESIDENT: No.

Tee HonovraBLe MRrR. BEJAY KUMAR BASU: Then, Sir, another
point which I want to make is that the admittedly biggest political
organisation of our country, the Congress, has imposed a condition, I
understand, on the cotton mills that they should use spare parts for
their machinery as far as possible of Indian manufacture. 1 ask, do you
encourage the manufacture of those spare parts in India if you do not
tax imported machinery. You have to encourage more production to give
effect to your own dictum. These machinery industries round about!
Calcutta<and I do not know about other provinces, Sir,—have not been
able to put their case before the Assembly or before this Hopse because
I think they have not yet learned that art of agitation which alome pays
with this Government. It is the principle of the crying child getting the
milk and these people have not yet learned how to cry. If you just
consider the balance sheets of these various companies for a period of
years, you will find the dismal tale unfolded. Most of them have not
been paying concerns at all. Some of them had to wind up their
business and others are on the verge of closing down. I attach the
greatest importance to the growth and expansion of machinery concerns
in India and if India’s dream of industrial autonomy is at all to materialise
vou must encourage technical training which is only affordsd in machine
shops and engineering factories much more than in jute miils or in cotton
mills.

There is only one other point, Sir, which I am sure will appeal to my
Honourable friend, Rai Bahadur Lala Ram Saran Das, and every nationalist
in this House. The faet that the newspaper of my city which claims
for itself- the largest circulation. in the land, which calls itself the
‘‘Statesman’’ in very big eapitals and the ‘‘Friend of India”’ in very
small letders declared that it is necessary in the interests of India that
machinery shoald. be imported tex-free. That alome ought to convince
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my friend the Rai Bahadur and the other gentlemen: of nationalistic
tendencies * here that We will be qulte nght if we go_coptrary to its
oplmons o

- Tee" Hononnww M= JAGADISH CH.ANDBA BANERJEE (East
Bengal Non-Muhammadan): May T agk to ‘which party my Henourable
friend, Mr. Basu, belongs? A nationalist party?

Tae Honovraste Mr. BIJAY KUMAR BASU: I do not think I am
called upon to answer that question and, if I may say so with the utmost
_possible respect to my Honourable fnend the question is considered to
~be impertinent.

Tae HonouraBLe Mr. ABU ABDULLAH SYED HUSSAIN IMAM:
Sir, I had no intention of speaking on the machinery amendment, but tae
remarks of my Honourable friend, Mr. Basu, have compelled me to come
forward and ‘Speak a few words. If anyone says that Bengal wants to be
trained in agitation; I think he forgets his history. It was Bengal that
‘taught us all over India how to do the job, and if they have forgotten their
.own lesson it: m high time they should be compelled to remember. it
-agam.
~ THE Honoumnw Mr. BIJAY KUMAR BASU: We have fallen on evil
‘times.

Tre HoxovrasLE Mr. ABU ABDULLAH SYED HUSSAIN IMAM:
Now, Sir, as regards the other point he urged that raw materials for

" machinery “are taxed. I should like to remind him that we have the
colossal firm of Tata's Iron and Steel Works which supplies the raw
material and which has got surplus steel which it cannot dlspose of fully,

.. this can be utilised by the engineering firms. Tungsten is the material
" which is' utilised for the manufacture of the highest form of machinery
and most of it is exported out of India. That too can come up tax-free.
_Manganese could also be produced. Pig-iron is so much in sbundance
“that it is exported ' every year from India. I should like to say a few
words more ‘about this point. These machineries were a thing that were
& closed book as far as Government taxation was concerned. All our
tariff reform policy is based on the Fiscal Commission Report, which
always used to be sponsored by my Honourable friend, Sir Maneckji
Dadabhoy. They laid down the principle that on no accoun$, and for
no possible reason, should the machinery be taxed, not even for revenue
-purposes.. The reason being, that they regarded it as one of the basic
principles; and they based their whole fiscal policy on it, but if you take
out that foundation stone of the structure, you are rea.lly causing the
whole thing to crumble. Machineries are not taxed in other countries as
well, because they go to increase the productive power of the land. I
should be excused for again referring to the English budgets but there
the first criterion which is applied to each 'item of new faxation placed

“'by the Government, is whether it will help the industry or mar it: It is
because of this fact, that they have always kept themselves in the fore-
front, and ~ have been able to manage their affairs so well, that their
income-tax has not fallen in the same ratio as out income-tax has fallen
within " the last ten " years of the Reforms. That . is the -one ecriterion
which proves conclusively whether the country is in a prosperous con-
dition or not. I am sorry, Sir, I have not"been able to find—perhaps
it is due to my ignorance—any returns published by the Government
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which will show to me in the same clear terms. as .ig: shown in .England
the amount of income taxed each year and for each class. In America
a statement on these lines is published. Perhaps there might be a pub-
lication of this sort by the Department of the Honourable Mr. Lloyd but
1 have not seen it and I plead my ignorance. If I had seen it I would
-have quoted those figures to' show how.far our:income has fallen; and if
-the . statement:-of mine: that our income has fallen is :ineorrect I -sheuld
like to be enlightened of the actual facts of the case.. That is the best
criterion to show whether your tax is producing wealth or marring the pro-
duction of wealth. . The primary function of the Government is to increase
the production of wealth. Taxation simply means taking out the money
from one pocket and putting it into another pocket—taking it from the .
pockets of my non-official friends on my right and putting it into the
pockets of the official gentlemen on my left. That does not increase the
total wealth of the country, and the best Governments are those which
help to increase the wealth of the country. Looking at it from. .that
point of view, this taxation will have a deterrent. effect. Also, .-our
machinery is mostly imported from America and Germany, and te a
certain extent from England. Leaving aside England, and.taking. into
account America and Germany, their prices have already gone.up by
nearly 30 per cent. on account of the devaluation of the rupee and .now
a further burden to the extent of 13 per ceat. is being.imposed. The
rupee value has already increased by 80 per cent. and the tax on that
is 13 per cent. so that 43 per cent. increase is not a minor factbr I6
cannot be brushed aside as an ignorable thing.

Then, Sir, it was pointed out that the cotton industry. is not the main
industry. I am afraid that with the exception of jute . . .

Tre HoNouraLE Mr. BIJAY KUMAR BASU: I did. not say that.
1 said it was not the only national industry.

Tre HoNourasLeE Mr. ABU ABDULLAH SYED HUSSAIN IMAM:
As far as the national industry is concerned, the only industries which em-
ploy labour to a very large extent are our cotton and jute mills. Jute is our
monopoly production. There we have got the monapoly of the world.
We can dictate our terms, but even there we find that the depression of
the outside world has compelled us to reduce our prices to such an extent
that the jute mills are now running at a loss. The only other industry
which the Honourable the Finance Member said was in a prosperous
condition is the cotton industry. Perhaps that prosperity did not very
well please them and therefore they do not want that it should go on
“prospering. So, this duty has been lmposed There. is no doubt that the
cotton industry is in a prosperous condition and if these measures to
bring it down to the dust had not been taken, it would have prosperell
better. You will remember that on the prospenty of the Bombay mill-
owners depends your income from income-tax. If you deteriorate it with
one hand, you will also cause the income-tax to fall below the level on
-which it would be if these taxes had not beem impcsed.  You cannot
decrease the profits of the industry and realise a higher amount.of taxa-
tion. These points could be very well dealt with by my Honourable
friends Mr. Miller and Mr. Browne, who are concerned in. the industry.
They could show how far taxation on the primary requisite will reduce
the income of the manufacturing class. Government have tried to tax
‘the last morsel out of our mouth and the last rag on our backs. That is
all thev have done.

B2
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Tre HoNouraBLE Sik ARTHUR McWATTERS: Sir,  have to oppose
this- amendment, and my pesition is very much the same as it was in
opposing the amendment regarding raw cotton. It has been in recent
years the policy of the'Government of India to admit machinery free of
duty. In -former days there was a duty on machinery, but that has
been, as a matter of policy, removed. The Government of India have
taken the view that there are special circumstances which may override
even a matter of policy of that kind, at any rate for the time being, and
one of the circumstances which makes it in this particular case more
justifiable is the fact that the gemeral rate of import duty has been raised
in very recent times from 15 per cent. to 25 per cent. They took the
view that in these circumstances there was less objection to imposing a
tax of 10 per cent. on machinery. '

There are one or two remarks made in the course of the debate which
I think require a certain amount of correction. I think that the Honour-
able Rai Bahadur Lala Ram Saran Das was inclined to exaggeration
when ‘he spoke about the ‘‘principle of destroying Indian industries”’. I
do not think ‘that anybody has approached this matter with the desire to
déstroy anything. We regret to have to do things, but we certainly do
not do them ‘with the desire of destruction. Then again we heard about
the agricultural industry being injured and destroyed. I would like to
point out that the greater part of agricultural machinery is still admitted
free. 1f Honourable Members will f:ok at Items 15 to 18 of the Import
tariff, they will find that the most important types of agricultural
machinery are still free. They are not covered by this amendment which
imposes new duties. It is therefore important to look at this matter
with more sense of proportion. Then .again, ‘the new duty, though it
may be harmfil in some cases; will have ‘in practice some goad effects as
the Honourable Mr. Basu pointed out. It is not a point I wish to stress
unduly because that is not the object with which this duty has been
imposed, but certain classes of manufacturers in India will obtain some
advantage from it. I am afraid I must oppose the amendment.

' Tue HonourasrLe THE PRESIDENT: The question is:

“That in Part I of Schedule I, amendments Nos. 3 and 11 be omitted, and in
Part II of Schedule I, the words ‘(2) Machinery, comprised in Items Nos. 59A, 50B,
E9C and 59D’ be omitted.”

The motion was negatived.

Tae HonouraBLE THE PRESIDENT: That disposes of amendments
Nos. 19, 20, 22, 28 and 24 and also carries with it amendment No. 7 te
clause 4.

The question then is:

““That Schedule I be « Schedule to the Bill.”

The motion was adopted.

Schedule I was added to the Bill.

Tue HoNovrapLs THE PRESIDENT: The: question is:
“That clavse 4 do stand part of the RBill.” '

The motion was adopted.
Clause 4 was added to the Bill:
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Tee HONOURABLE THE PRESIDENT: The question is: r

«That clause 5 do stand part of the Bill.” )

Tae HoNoURABLE Ral BAHRADUR LALA JAGDISH PRASAD: Sir, I
move: -

“That in clause 5 t.he,\\%drd ‘salt’ and the words and figures ‘under the Indian
Salt Act, 1882, or’ be omitted.”

Sir, the object of my amendment is that salt should not be subjected
o a surcharge of 25 per cent. as is sought to be imposed on it by this
clause. The reason why I want this commodity exempted from the
proposed surcharge is that salt is a prime necessity of life which even the
poorest man cannot do without. And India being the poorest country
in the world, it follows that a tax on salt affects the poorest of the poor.
My Honourable friend Nawab Sir Akbar Khan of Hoti opined yesterday
that the rich and the poor should slike be taxed, but I emphatically
disagree with him on this point. It may be that this difference of view
between him and me is due to the fact that he is a nominated Member
while I happen to be an elected one, but the difference is there. I fail
to see how it can be advocated with a clear conscience that those also should
be taxed who cannot afford even two meals a day.

Tue HoNoURABLE MaJjor Nawas S;iR MAHOMED AKBAR KHAN
(North-West Frontier Province: Nominated Non-Official): Does the law
make any difference? Is there one Jaw for the rich and another for
the poor?

THE HoNOURABLE Rar Bamabpur Lara JAGDISH PRASAD: My
Honourable friend suggests that the law should make no difference. But
with due respect to him I beg to say that although in the eyes of the
law the rich and the poor are alike, here the question is of taxation and
not that of law. I think when you are imposing fresh taxation you must
differentiate between the rich and the poor; you must see that those
alone are taxed who are able to bear the burden of taxation easily.

Salt in India, Sir, is not already free from tax. As you kunow, it is
subject to a duty of Rs. 1-4-0 a maund at present. I understand that
in 1915 and 1916 the duty on salt was Re. 1 a maund. Then in 1921-22
it was increased to Rs. 1-4-0 a maund. In 1922 and 1923 there was a
popular demand- for the abolition of this duty and I understand that the
Legislature then did not pass the duty. But by His Excellency the
Viceroy’s certification the tax of Rs. 1-4-0 was restored. @ But the
agitation against the salt duty continued, and in 1929 this tax was
reduced to Re. 1 a maund. In 1930, however, the duty was again raised
to Rs. 1-4-0 a maund and was retained at that level in the current year.
The history of this tax shows that it has always been opposed by the
public. Only a short time ago the Congress launched on a Satyagraha’
campaign on account of the salt tax. There were, as you know, regular
raids on salt depots. Thousands went to jail on this account and there
were numerous lathi charges. The agitation was country-wide. But it
is a pity that the Government have not profited by the experience of these
disturbances and, what is worse, the salt duty is-now going to be increased
by 25 per cent., which will bring the tax to Rs: 1-9-0 a masaund. A_part
from the fact that the inereased duty will, as I have already stated,
affect: the peorest of the poor, the Government by this dction will be
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giving: & fresh handle for further agitation.. I do not thmk th;l.t oons1~
dering the present circumstances of the countty, it will be a wise step
on the part of the Government.

From the point of view of public health too: thls dutv is ob]ectlonable
For we know that when the duty on a commodity increases its consump-
tion decreases and vice versa. This point is corroborated by the fact that
in 1903 when this tax was reduced by 8 annag the result was that the
consumption of salt rose by 20 per cent. Now when the duty is going
to be increased it is likely to be followed by a decrease in consumption.
This, Sir, will not I think be good from the point of view of public health.

Then, Sir, the apprehended decrease in the consumption of salt is
sure to result in a loss to Government revenue. So from the revenue
point of view also the proposed duty does not seem to be a sound pro-
position.

It may be argued on behalf of the Government that this increase in
salt duty is only an emergency and therefore a temporary measure. But
past experience shows that whatever the professions of the Government
in thig behalf may be, once a tax is imposed it is seldom remitted. On
the contrary, it is augmented from time to time. So a profession of

this nature on the part of Government can only be accepted with great
caution.

Sir, I will conclude my speech by quoting a former Secretary of State
for India who, addressing the then Viceroy on this subject, observed:

“I will not dwell on the great regret with which I should at any time regard
the imposition of additional burdens on the poorest classes of the population through
the taxation of a necessity of life. But apart from all general considerations of what
i3 in such respects right and equitable, there are, as Your Excellency is well aware,

in the case of the salt duty in India, weighty reasons for keeping it at as low a rate
as8 possible.”

Sir, I hope that although non-official opinion may fail to influence the

¥ohcy of ‘Government, at least the opinion of a Secretary of State for
dia should carry welght with them.

Tae HoNouraBLE SiR ARTHUR McWATTERS: Sir, I have no hesita-
tion in opposing this amendment. I think that in a time like the present
there is no commodity which lends itself more justly and conveniently to
an increase of taxation than salt. Our experience has been for a long period
of years that the consumption of salt is affected very little by the rate of the
duty. There were exceptional circumstances in the year to which the
Honourable Member referred, but going back for a long period, when the
duty was as high as Rs. 2-8-0, there was in fact very little difference in the
amount of salt used, which indicates that under our system there is not
much ground for supposing that the ordinary man is getting less salt than
he requires. Even when the salt tax is involved in a cloud of political
prejudice, even then, when direct attacks are made upon the salt revenue,
they have very very little direct effect. Indeed, from the revenue point of
view the campaign directed against the salt tax was practically ineffective.
Therefore, Sir, by this surcharge, with practically no increase in the cost of
collection, we get something over a crore of rupees. And when we are
introducing taxation which falls inevitably upon all sections of the commun-
ity, then a tax which amounts to no more than' 10 pies per head per -annum
is one which I do not think ¢an be seriously ecavilled at.” It is a ‘curious
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thing that when the question of obtaining money for themselves comes into
question the members of Local Governments and mémbers of ‘the public
whom they ‘eonsult are not so greatly impressed by the political difficulties.-
of the salt tax. I should like to read to the House a passage-from the re~.
port of the Punjab Sources of Revenue Committee which:came imto my:

1 pu.  hands only the other day. They say: -

«We have considered a proposal to levy a sarcharge on salt. The majority of
us, six to one, strongly favour the imposition of a surcharge of 50 per.cent. on the
pr;eent salt tax, which surcharge should be paid to provincial revenues. The m_aiorlty
are of the decided opinion that so far as the Punjab is concerned the present salt
tax is not felt by any one as its incidence on the poorer classes does not amount
to more than a few pies per person in a year. They understand that the present tax
Las not been increased by the Government of India for political reasoms.  They
consider that these reasons do not apply to the Punjab and that a surcharge on salt,
it imposed, would be widely hailed as a justifiable taxation which would cause na

hardship even to the poorest classes.”
With that, Sir, I will conclude my speech.
Tre HonouraBLE THE PRESIDENT : The question is:

“That in clause 5 the word ‘salt’ and the words and figures ‘under the Indian Salt
Act, 1882, or’ be omitted.” )

The motion was negatived.

TrE HoNouraBLE Ra1 Bamapur Lara RAM SARAN DAS: Sir, I-beg to
move :

“That in clwuse 5 the words ‘motor spirit’ be omitted.”

In these days, Sir, the use of motor spirit cannot be called a luxury. 1t
may be a luxury for a -few but not for many. The present financial strin-
gency has led Government to stop any further investment on new construe-
tion of railways. Similarly the high surcharge has to a great extent
prevented the import of motor buses, and the result is that by this increase
of duty on petrol the development of the country and the convenience of
the agricultural and commercial people in moving from one place to
another will be affected. The total consumption of petrol in India, as far
as my information goes, is about 60 million gallons. If I am wrong, the
Honourable Mr. Miller will put me right. A heavy duty on this means
that the services of buses which are now running between urban areds
and between stations and the urban areas will be sffected and there will
be no development of further motor services in the various
areas. On the other hand, Sir, petrol is now also being used
for agricultural purposes, for pumping of water, for ploughing, for tractors
and so on. I do not know how far this tax will also retard their use.
Petrol pumps are quite common in the Punjab for small lifts. I therefore
propose that in the interests of the poor and of the agriculturists this duty
ought not to be increased.

Tar HonxouraBLE MR. A. H. LLOYD (Government of India: Nominated
Official): Sir, I have to oppose this amendment primarily on financial
grounds. The amount which we.estimate will be obtaized by us from the
two anna surcharge on the excise duty which is now in question on moter
spirit is about Rs. 29 lakhs in the current year and Rs. 58 lakhs in the
year 1932-33—aq total sum of Rs. 87 lakhs. That i an amount the sur-
render of which we cannot contemplate without seriously upsetting our
scheme. But the matter does not stop there. This amendment is moygad
to clause 5 of the Bill and related only to the excise duty on motor spirit.
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Clause 4 of the Bill has already been passed by this House and that im-
poses a surcharge of 2 annas per gallor on imported motor spirit. The
result therefore of carrying the amendment that is now before the House
would be to introduce a difference of 2 annas between the duty payable on
motor spirit made in India and on imported motor spirit. Now, before
1925 there was a difference of 2} annas between the two rates, but. at that
time, it is correct to say, literally no motor spirit for use in interna] com-
bustion engines was imported into India and it seems probable, or at least
there is a grave possibility, that if this amendment were carried not on'y
should we lose what we expect to receive out of the surcharge upon the
excise duty, but also the motor spirit made in India would displace those
quantities of motor spirit that are at present being imported, quantities
which have now reached fairly respectable dimensions. The result is that
the total loss from the acceptance of this amendment would probably exceed
Rs. 1 crore. It may, however, be pointed out that the organisation of the
petroleum industry is such that the distribution of motor spirit is in s
limited number of hands and possibly the ordinary competitive principles
under which prices are fixed would not operate, with the result that we
might not lose this sum which we expect to receive from the customs duty
on imported motor spirit. I would like to remind the House if that were
to take place it would mean that the price of motor spirit. would be fixed
with reference to the price of imported motor spirit, and therefore the com-
bined effect of passing clause 4 and rejecting this part of clause 5 would be
that no advantage would come to the consumer because the price would
still remain raised by 2 annas and the whole of that profit would go to the
concerns which are making motor spirit in India. That is the other side
of the picture. Between the two possibilities Government stand ‘to lose and
the country, as a whole, does not stand to gain. For these reasons, Sir,
I oppose the amendment.

Tee HoNouraBLE THE PRESIDENT: The question is:
“That in clause 5 the words ‘motor spirit’ be omitted.”

The motion was negatived.

Tre HoNouraBLE THE PRESIDENT : The question then is:
“ That clause 5 do stand part of the Bill.” !

The motion was adopted.
Clause 5 was added to the Bill.

Tae HoNouraBLE THE PRESIDENT: Clause 6. The Honourable Mr.
Ghosh Maulik.

Trr HonovraBLE Mr. SATYEXDRA CHANDRA GHOSH MAULIK
(West Bengal: Non-Muhammadan): Sir, my amendment runs thus:

“That in clause 6 the words ‘and single postcards’ and the words ‘and the rate
specified in respect of reply postcards shall be increased by half an anna’ be omitted.”

My amendment is a modest one and preposes reduction of a single
pice on postcards and half anna in respect of reply postcards, and I am
quite sure that Government would not lose much revenue in accepting
my amendment; while, on the other hand, it will give u great amount
of relief:to the poor people. I know, Sir, that it-is quite impossible to
move an amendment in this House, constituted. as it is; and he would
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be either a wild optimist or an inmate of Bedlam who will flatter himself
with the idea that we can carry an amendment in this august House,
the replica of the House of Lords. But at the same time, Sir, I would
be failing in my duty as an elected Member if I do not press for this
amendment. I would, however, be quite satisfied if only the Government
will give us an assurance that even if they get the power by this Act to
increase the rate of inland postcards, they would suspend the executive
orders necessary to raise the rate. '

Sir; 1 move.

Tae HoNouraBLE Rar Bamapur Lara RAM SARAN ]_)AS: Si_r, I rise
to support the amendment moved by my Honourable friend. Sir, when
we increased the rate of postage in 1922 we found that the number of
letters and the number of postcards which were posted fell very heavily
and the income which the Government anticipated by ihe increase of rate
did not come up to their anticipations. As far as postcards are concerned,
Sir, they are used generally by the poor people and I think the increase
of postal rates on the postcard will be very bitterly felt by the poor who
in these days of abnormal and unprecedented depression are unable to meet
even their cost of living. The result will be that their correspondence
with their near and dear ones eyen will have tc be heavily curtailed against
their wishes. Sir, in the year 1919-20, 61C millions of posteards were
uged by the public, in 1920-21 the number rose to 630 millions. In 1921-22
this number still jumped up to 650 millions. In.1922, when the rates of
postage were increased, we find that in the -year 1922-23, owing to this
inerease the number of postcards used fell to 520 millions and sinece then
up till now the number of 650 millions has not been reached lcaving aside
the average increase of ten millions yearly. From our past experience,
Sir, we ought to learn and I am quite positive that now we have an
unprecedented depression in evervthing, in 1922 we were much better off
than we unfortunately now are, and I think that the revenue which the
Governmept anticipates by the increase of rates in posteards is not likely
to be achieved. I think, Sir. that wherever the poor are concerned the
Government ought rather to be more lenient and considerate. The Post
Office is already making retrenchments in reducing post offices. Many
village post offices are being closed and various other econocmies are being
mafie ag far as cgrtaﬂmen_t of postings and deliveries and. Sir, this is-
a time when an increase in the postcard rates anyhow ought not to be
:zger]x;[ 1;.:1 Sheand. With these few words, Sir, I commend this amendment to

Tre HoNouraBLE Rar Bauapur Lara JAGDISH PRASAD: Sir, instead
of moving my own amendment for the deletion of this clause I will confine
myself to supporting the amendment before the House. Sir, the question
of postal rates has been exercising the public mind since the last increase
in the rates was effected hy the Government in 1922. Ever since the
demand of the public has been--which its representatives have been
repeatedly urging on the Government—that the rates should be brought
down to the previous level. But it is an irony of fate that the Government
are now meeting the demand for reduction by actually proposing an increase
m the postal rates and for the matter of that in the rate of posteards.
Bespopsweness to public opinion cannot in my humble opinion go further!
At a time when the purchasing power of the people has become so low the
proposed increase will affect millions of people.  Sir, the Government
defends an increase in the postal rates on the ground that there is a deficit
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in the Post and Telegraph Department. As to this I will say that this
deficit in the Post and Telegraph Department is due to the fact that there
has beena rapid -increase in:.expenditure in: this Department which has
been out of all proportion to the increase in revenue. If the expenditure
in this Department is taken back to the level of 1925-26 there would ‘in
my opinion be a surplus instead of a deficit. And I ds not see any in-
superable difficulty in the way of doing so in view of the acute economie
depression prevailing in the country. Apart from this question, when the
Postal Department was started some 60 years ago, I understand that the
object then laid down by the Government was that it should be considered
a8 a public utility department and not as a commercial concern for revenue.
To try now to run the Department on business lines cannot therefore bhe
justified.  Moreover, Sir, as my Honouratle friend, Rai Ram Saran Das
Bahadur, has just pointed out, the increase in the postal rates is not likely

to result in an increased revenue for the Government. I therefore support
the amendment before the House.

Tae Hovourasre Mr. J. A. SHILLIDY (Industries and Labour
Secretary): Sir, I must oppose this amendment and T do not think it will
be mecessary for me to speak at anv length. The subject has been dis-
cussed year in and year out in this House and I do not know that there are
any fresh arguments to bring forward. - As far as I understand the argu-
ment, it is that it is no use putting on this extra rate because we will not
get the revenue.: That has not been our experience. It is perfectly true
that when we have increased the rates there have been fower letters and
fewer postcards used but we have also gathered in a higher revenue and

I see no reason why on this occasion also we should not get a higher
revenue. '

The other point which was put forward by the Honourable Member was
that postcards were used chiefly by the poor. This, Sir, is not the fact.
Posteards are used mainly for business purposes. But let me give a few
figures. Last year 546 million postcards were used as far as can be
calculated. - If you. were to allow that there had been a general uniform
use of postcards amongst all adults it would amount to threec postcards
each per adult in the year. The result of this crushing hurden that we
are putting on the poor would then amcunt to three pice in the year.
Suppose: however that all adults did not use postcards but that only 50
million persons used them. Suppose again a uniform use of postcards by
these persons, and the crushing burden on them, Sir. amounts to 10 pice
a year each. I do not think Sir, that this hardy annual of the cppression
of the poor can in this respect be really maintained. I said, ‘T think,
n few sessions ago on the strength of one who has had great experience of
working with the poor that the poor man wrote perhaps about three
or four postcards in the year. If that be true, then the addition of three
or four pice a year is not going to stop that further correspondence with
their nearest and dearest to which the Honourable Member referred. Sir, I
must oppose the amendment.

Tae HoNourasLE THE PRESIDENT : The original question was:

“That clauge 6 do stand part of the Bill.” .
Since_which an amendment has been moved :

. “That in clanse 6, the words ‘and single _jida'toafds;i:and: the words ‘and the "rate
tpécified in respect of Feply postcards shall be increased by half an ania’ be omitted.”
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The Council divided:

" AYES—9. L
Aiyangar, The Honourable Mr. K. V. [ - Naidu, The ~Homodrable Mr, Y.
- Rangaswamy. Ranganayaka'u,
Banerjes, The Homourable Mr. Pandit, The Honourable Sardar Shri:

Jagadish Chandra.

Ghosh Maulik, The Honourab'e Mr.
Satyendra Chandra.

Jagdish Prasad, The Honourable Rai
Bahadur Lala.

Mitha, The Honourable Sardar Saheb
Suleman Cassum Haji.

NOES—18.

Akbar Khan, The Honourable Major
Nawab Sir Mahomed.
Basu, The Honourable Mr. Bijay
Kumar.
Charanjit Singh, The Honourable
. Sardar.
Chimman Lal, The Honourable Rai
Bahadur Lala,
Devadoss, The Honourab'e Mr. M. D.
Drake, The Honourable Mr. J. C. B.
Emerson, The Honourable Mr., H. W.
Fazl-i-Husain, The Honourable Khan
Bahadur Mian Sir,
Ghosal, The Honourable Mr.

Jagannath Maharaj,

Ram Saran Das, The Honourable

Rai Bahadur Lala,

Sinha, The Honourable Kumar
Nripendra Narayan.

Israr Hasan Khan, The Honourable-
Khan Bahadur Sir Muhammad.
Jalan, The Honourable Rai Bahadur

Radha Krishna,
Lloyd, The Honourable Mr. A. H.
McWatters, The Honourable 8ir
Arthur.
Mitter, The Honourable Sir Brojendra..
Noon, The Honourable Nawab Malik
Mohammad Hayat Khan.
Shillidy, The Hononrable Mr. J. A.
Thompson, The Honourable Sir John.
Whitty, The Honourable Mr. J. T.

Jyotsnanath,

-

The motion was negatived.
THE HoNoURABLE THE PRESIDENT: The question then is:
“That clause 6 do stand part of the Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

The Council then adjourned for Lunch till Twenty Minutes to Three of:
the Clock.

The Council re-assembled after Lunch at Twenty Minutes to Three of
the Clock, the Honourable the President in the Chair.

Tre HoNouraBLE Tue PRESTDENT: The question is:
““That clause 7 do stand part of the Bill.”’

Tar HoNouraBLE Ral Bamapur Lara JAGDISH PRASAD: 8ir, I beg
to move the amendment . . . .

THE HoNoURABLE THE PRESIDENT : The Honourable Member need not
move. As I explained earlier in the day, I do not put the question from
the Chair that the clause be omitted. The question however is that clause-
7 stand part of the Bill. The Honourable Member may oppose it.

TrE HoNOURABLE Ra1 BarapUr Lara JAGDISH PRASAD: Sir, I oppose
clause 7 forming part’of the Bill. - It is my firm conviction that the lowering:
of the limits of income lisble' to inéome-tax will operate very harshly on the-



336 COUNCIL OF BSTATE. . - [[27Ta Nov. 1931,

[Lala Jagdish Prasad.]

poorer and middle classes. Normally, this would mean the taxing of an
mcome of Rs. 84 a month, but in reality it will not stop there. It is a
matter of cammon knowledge that Income-tax Officers in their zeal to
bring in an increased ircome to the coffers of Government from income-tax
do net -always care, nor is it always easy for them, to find out whether en
-assessee has got the exact amount of income that is liable to income-tax,
but at times bring in persons of much less income also on their assessment
list, of which the result in this case is likely to be that persons having an
income of, say, Rs. 60 or so might also be taxed, which is barely a living
wage. Then, Sir, the Income-tax Act, is very unsatisfactory in that, unlike
the English law, it does not provide for judicial appeals. Even assuming
for the sake of argument that the officers concerned would act carefully,
there would be, according to some calculations, about 300,000 familics
roped in by the new proposal. Now, let us compare the conditions in
India with those obtaining in England. In levying income-tax in the
United Kingdom sallowance is made for married men and children. If a
man is unmarried the exemption limit is lower than if he is married. 1f
he has children the exemption limit is still higher, allowance being made
for eaeh child at a certain specified rate. Thus, for a bachelor the mini

mum taxable income in England is £250 and for a married man £350.
‘But in India the income-tax is levied irrespective of the fact whether a
man ig single or married and of the number of children he has. Owing to
the joint family system in India a man getting a salary of between Rs. 1,000
:and Rs. 2,000 per annum may have to support not only his own wife and
children but also a number of other relatives. The result is that here the
tax bears more harshly on those who are matried and have children than
on those who lead a single life and have no family to maintain. Thig is
opposed alike to reason and equity. Sir, in England the Government is
very solicitous about ‘the lowering of the standard of living, but in India
the ‘Government is apparently not much concerned what effect their tax-
-ation will have on the already extremely low standard of living of the
people. The Honourable the Finance Member defended this proposal of
lowering of the incidence of income-tax in the Legislative Assembly on the
ground that the whole basis of the country’s income on which the Govern-
ment of India and the Provincial Governments had to rely for taxation was
dependent on agricultural prices. He argued that in 1903 the sum of
Rs. 1,000 was considered a fair limit, that the prices of agricultural produce
had fallen to the 1903 level and that Government had therefore had re-
course again to the standards of taxation applied in 1903. To this, Sir, I
would say that the Rs. 1,000 limit was never accepted as fair by non-
official opinion and that it was raised to the higher limit after a great deal
of public agitation. It will now be very unfair to restore that low limif.

Then my question is, does the principle of taxation the Honourable Sir
George Schuster enunciated apply only to the lowering of the exemption
limit of income-tax, or is he prepared to recommend that all the taxes should
be brought down to the 19038 level? The middle class Indians to whom

this proposal to tax incomes between Rs. 1,000 and Rs. 2,000 would apply

have to pay considerablv more than in 1908 for house rent, medical, educa-

tional and other bills, wages to- domestic servants postal and telegraphic¢
communioations; imported: articles:of necessity, etc. They have to feel the

<ffeot of ‘very heavy indirect taxes imposed on:the country since 1903. The

validity of the(Finance Member's argument can be admitted only if the
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economic conditions of 1903 can be wholly or even substantially re-created,
which is not womedistely practicable. Sir, in my opinion the lowering of
the income-tax limit will act very harshly on the lower middle classes and
drive petty shopkeepers to bankruptcy. I am therefore obliged to oppose
this clause. .
Tug HoNouBABLE MAsor Nawas Sip MABOMED AKBAR KHAN: 8ir,
I oppase the last speaker on several grounds. In his salt duty speech,
he said that he does not agree with me in the fixation of a universal rate
of taxation at 2} per cent. Well Sir, there is & difference of mentality,
As he is a follower of Manu Smriti, while I am a believer in the Muham-
madan law based on the Holy Qoran. There is a vast difference, the
difference is as wide apart as the two poles are. He has been brought up
in tle light of Manu Smriti, which says that a Brahmin, if he commits
a murder, is not liable to be brought before a legal court. They always
observe the caste system; they have got the higher classes, the lower
classes, and they might have &t the same time classification of wealth, the-
richest man, the richer man, the rich man and the poor but I am a believer
in the Islamic law which allows no such distinction at all. According to-
Islamic law, the law is the universal law and the rate of taxation must be
a universal rate for everybody. It is the same for the rich or the poor or:
the wealthiest man. When he says that income-tax should not he lowered
to Rs. 1,000, may I ask him, if a theft is committed in the house of a poor-
man and he reports to the police station, will not the police official start
an inquiry into the case with the same zeal as would be dene in the case
of a rich man who was robbed of Rs. 1 lakh ? I want to know where is
the difference. Protection is given to a poor man exactly the same as it
is given to a rich man. T do not know where the distinction comes in.
If my friend thinks that distinction comes in because a rich man is sitticg
on his money he is very much mistaken. Nobody in this world can ever
_sit on his money; the money is always in circulation; he employs his
‘moriey and several people are employed in his workshop or in his building
operation or in other profitable enterprises that he undertakes. All the
same the money is in circulation. I do not know why my friend poses:
himself as a special champion of the poor. T think the saying is that law
is no respecter of wealth or poverty. I ask him in the- first instance when
a taxation Bill passes, what it becomes into? Does not it become a law ?
1f it becomes a law, well, the law should not be a respecter of poverty or:
wealth. People might say whatever they like. The Finance Member
might jeer at my suggestion; his Secretary, the Honourable Sir Arthur
McWatters, might laugh at it, but, Sir, I do not care in the least ahout it.
i am a convinced believer that what I say is the right course and I am
determined to stick to it. If in future I remain a Member of this House,
whenever the Budget is brought forward there will alwayvs be some indica-
tion in my speech to that effect. I want the rate of taxation to be a uni-
versal rate. There should be no distinction that the ricl man must pay
more and the small man must pay less. If my friend is a believer in
Socialism and he wants to introduce a Socialistic Budget—these are the
wrong Western ideas—he is quite welcome to back those; but T say that T
am a convinced believer in the law of Islam snd I say that law is no
respecter of wealth or poverty. The law hag got ro such thing.  There is
equality in law, There might be a distinction with my friend ?hat a
Brahmin is not liable even for murder to be produced before the magistrate:
and that a Brahmin according to Manu Smriti is at liberty to declime tor
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uppear before a ‘magistrate and he cannot-be cross-examined by the magis-
“trate or the icounsels; it is a special privilege; because he is the highest of
the highest, but in Islam, my friend, there is no such thing. Even the
ruler of -the world, if a case is instituted against him, will have to eome and
~take ‘his- stand ‘like the ordinary -human being in the court of the Qszi.
There is no such thing as rulership or anything else allowed by the demo-
seraticlaws of Islam. I wanted to remove a misapprehension on that point.,
.At the same time I.want to inform the Honourable the Finance Member
-1that he might laugh at my suggestion; he might do whatever he likes, but
1 am a convinced believer and every time I will advocate this course,
‘because I believe that the universal rate is a thing by which at least the
“Islamic law ruled this India for 800 years and it ruled a vast portion of the
world according to those laws for nearly over a thousand years; and to-day
if a man scoffs at it, I will say I scoff at your Budget, and I call it a
‘budget based on injustice. I will eall it a Socialist Budget.

TaE HoNouraBLE THE PRESIDENT : The Honourable Member is repeat-
.ing himself somewhat.

.. THE HoNOURABLE MAJor Nawas Sir MAHOMED AKBAR KHAN: 1
__-would say.that I welcome the suggestion of lowering the income-tax to
"Rs. 1,000 and, Sir, I will not hesitate to give my full support if it is
‘brought to the level of Rs. 40, i.e., if Rs. 40 is made a taxable income
“at the” uniferth rate of 23 per cent. for those who can afford it, but noi
the present excessively graduated rate.

" ' Tre HonourasLe Mr. BIJAY KUMAR BASU: May I know from the.
" Honourable speaker who just preceded me the difference between Islamic
‘law as propounded by him and the communistic law?

‘THE HoNOURABLE Major NawaB S MAHOMED AKBAR KHAN:
“When the opportunity to discuss different of castes and creeds arises this
«enigma will be fully explained to my Honourable friend.

Tee HoNourABLE THE PRESIDENT: I think we had not better enter
‘into any discussion of the sort.

‘THE HoNoURABLE Rat Bamaptur Lara RAM SARAN DAS: I rise to
‘move the amendment for omitting of the clause and I wish to bring to the
“notice of this House that every time any Enquirv Committee or Com-
- mission is appointed,; shortly after the publication of its Report the Gov-
crnment heginy to ignore its recommendations. Sir, the Taxation Enquiry
‘Committee pointed out that it was necessary to reduce the limit of income-
tax to Rs. 1,000; it would be equitable to allow abatement of Rs. 200 for
a wife and Rs. 150 for each minor son or unmarried daughter, up to a
maximum of Rs. 950 provided it was claimed. This is the recom-
‘mendation which the Taxation Enquiry Committee made. After all what
‘is this income of Rs. 1,000 a vear which is to be taxed? Sir, this is practi-
callv the amount of the dole which an unemployed person receives in
England under the present Government. It is a pity to find that  the
-same class is being taxed repeatedly as if it had inexhaustible rescurces
and could be fleeced and bled as often and to any extent. The time
limit has now been reached, Sir, and we find that the capital or  the
‘surplus money that any- person in India possessed has been.very.greatly
weduced; and as-far as the poor are-concerned, they can with very great
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difficulty make the two ends meet. The: eass hag been very well explain-
ed by the Honourable the Mover and I need not dwell on it any further.
I think this is a very reasonable amendment and ought to be carried by
-the House, - - . ,

Ter HoNoUraBLE Sik' ARTHUR MceWATTERS: Sir, I must ask the
House to vote for the:inclusion of this clause: in the Bill.. Most Members
are aware, I am sure, that the exemption limit under the Indian Income-
tax law used to be very much lower than it is now, but probably every one
‘#s not aware that at one time it was as low as Rs. 200. The raising of
the limit to Rs. 2,000 took place as recently as 1919 and we are propos-
ing now in this national emergency merely to go back to the position before
1919: All we are proposing to do is to impose upon incomes between
-Rs. 1,000 and Rs. 2,000 a tax which amounts to 2 per cent. of the income.
1 think in view of the general scheme of taxation which we are imposing
it i» not at all an unreasonable proposal. One of the Honourable Mem-
bers has referred to the difference between our system and the English
system. That, Sir, is a very big question but there are some obvious

’ reasons—reasons dependent partly on- the: social system out
3® M. here—which make it more difficult for us ‘to introduce a system
on the English lines. I would point out however that in England only a
very short time ago the British Government has réduced the various al-
lowances it makes under their income-tax law, so that in effett they also
are now taxing lower incomes. T

THE HoNOURABLE RaAl Bamapur Lara RAM SARAN DAS: Why _nat
the allowances here? .

TeE HoNouraBLE Sir ARTHUL McWATTERS :, That is, part. of the
general question which I was discussing just now, the difference between
the social systems here and in England which makes it difficult to adopt
that system. I could speak at length on that but I do not think the
House will desire it. I would point out that what we: are doing is out of
the total income-tax demand of 19 crores to impowe about 70 lakhs. on
mcomes between one thousand and two thousand and if you go back to
1916 you will find that as much as 59 lakhs was then taken from incomes
below Re. 2,000 out of a total demand of 244 lakhs. So that the actual
percentage which we are taking from these people’ is not 'unreasonable
having regard to the general level of taxation you are imposing on other
classes. ' The Honourable Lala Ram Saran Das also said that we took
no account of the recommendations of the various Committees on the
incidence of taxation. I would call attention to the fact that the last
Committee, or Commission, which has referred to this subject was the
Indian Statutory Commission and there a proposal to reduce the taxation
limit was made by Sir Walter Layton whose recommendation we are now
following.

‘TaE HoNourABLE Rar Bamapur Lata JAGDISH PRASAD: 8ir, I
wish to make a reply to that.

Toae HoNouraBLE THE PRESIDENT: The Honcurable Member has no
Tight of reply. .

Tue HoNOURABLE THE P.RESIDENT: The questionl is:

“That. clause 7 do stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
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‘Tae HoNourasre THE PRESIDENT: The question is:
“Thet clause 8 do stend pawt of ghe Bill”

Tre HoNouraBLE MrR. ABU ABDULLAH SYED HUSSAIN TMAM:
Are these amendments to clause 8 allowed, Sir?

o 3}: HowourasLe vaE PRESIDENT : There is one amendment, No. 16,
in order.

Tae HoNouraBLE MR. ABU ABDULLAH SYED HUSSAIN IMAM:
I would like to discuss the gemeral point. Sir, I rise to oppose the impo-
sition of additional income-tax as a wurtax for the current financial year.
The reason why I oppose this is, that it was the primary duty of Govern-
ment to endeavour to foster industry. That they have failed in doing
thiy is apparent not only from what we have said, but from what the
Government has itself admitted. There was a Bill in the last Assembly
Session for taxing incomes from outside. That Bill showed that people
out m India who used to invest their money in industries, found the place
go hot for them that they started investing their money outside. And
after that we heard the story of Bir Victor Sassoon closing up his business.
The captaing of industry and the enterpreneury are leaving India because
they find that the Govermmeént of India does not safeguard their interests,
apd if this policy of utter disregard of capitalism iy to prevail, I think it
was better that the Government of India ghould have come out in the
open, and said that they are running the country on Socialistic lines
akin to"the Bolshevist Government, who have nationalised the whole
of their industry. If you come out once for all with this dictum thak
capital and wealth is. simply frozen labour, then we would have no quarrel
with you. T am not stating that we should follow either the capitalist
line orthe socialist line, all I am saying is, that there are divergent ways
and vou must follow either the one or the other. If you go one step in
one. direction, and another step in another direction, the result is that no
one is pleased with you. The Government wants to keep up the eapital-
ist system and yet wish to take away the real inducement of the capitalist
gystem—that is ‘‘interest.”’ If a man cannot get a good return for his
investment he is bound to close up the business; and if they close up the
business the result is that in the present structure of society a lot of people
who are engaged in industries as labourers and othery are thrown out on
the market. That intensifies the gemeral distress, and in other ways
makes our position more difficult.

The imposition of this surtax compares very unfavourably with the
increase in income-tax introduced by the second Finance Bill in . the
House of Commons. There the general rate from 4s. 6d. has been
increased to 5s.—a rise of 11 per cent. Here for this year we are going
to increase it by 124 per cent. and for next year by 25 per cent. Well,
these are the differences in the way in which we are being treated. I do-
not say, Sir, that the Government is doing intentionally anything to harm
ue. But in their desperation they are not particular and they never stop
at having a shy at any person who comes within their reach, and they do-
not look far ahead, w{ether their action will not like a boomerang return
on themselves. Sir, if this Bill is passed, and we are assured that we-
will have this additional taxation, I am very doubtful whether we will
be able to come up to your expectations. Most of the trade will be ruined
and there will not be very many people left, to pay income-tax at the
enhanced rate demanded by Government.
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Tux HoNouraBLE Rar Bamapur Lara JAGDISH PRASAD: 8ir, I
move: '

‘“That to sub-clause (1) of :clause ‘8 the following be added :
‘above Rs. 10,000°.”

Sir, the barden of income-tax is, as has already been said, becommg very

burdensome if not tyrannical. In 1913-14 the to.al revenue aerived by

the Government of indis was aboul Rs. 87 crores and the y:eld from in-

come-tax wag about three -crores of rupees. In 1931-32 (according to the

revised Budget) the total revenue will be about 184 crores, and the yield -
from taxes On incomé about 18 crores. That is, out of & tdtal increase
of Rs. 47 crores in revenue taxes on income alone account for about 15
crores. In my opinion there can be no economic justification for the in---
crease of income-tax by about five times since 1913-14. The post-war
period, barring a short spell of boom, has generally been one of trade and
industrial depression, and yet there has been a progressive increase in the
rate of income-tax. In his speech yesterday the Honourable the Finance
Member gave certain figures showing how the deficit in the budgets of
some countries compared with the deficit in India and also figures showing
the percemtage of taxation with the total revenue in the case of certain -
countries as compared to India, but he did not care fo make a compazxison
between the per capita income of India with the national income of other
wountries, and I was going to interrupt him on that point. Let us therefore
examine how the national income in India compares with that in other
countries.  According to Mr. Findlay Shirras, Principal of Economics,
Gujerat College, formerly Director of Statistics with the Government of
India, thile the per capita income in dollars of India is 40, that of Greece
is 98, Australia 477, Canada 579, the Union of South Africa 112, Egypt
102, and Japan 66. AIl these are principally agriculfural countries. - As
for Britain and the United States there is no comparison between their
per capita incomesg and the per capita income of India. The income per
head in the United Kingdom is 408 dollars, and in the United States 749
dollars. Thus, India has the lowest income per head of all the countries
given above, and yet she has to face growing burdens of taxation year after
vear. That being so, the proposed increase in the rate of income-tax and
super-tax will in my opinion tell- heavily upon the trade and .industrial
classes of the country, and what I suggest in this amendment is that the
new inerease in the rate of income-tax and surcharge should be imposed
on incomes above Rs. 10,000 onlv and that incomes below this amount
should be exempt from the operation of this clause. I think, Sir, it ig a
very moderate demard and will command the support of the House.

Tre HovourABLE MR, A. H. LLOYD: Sir, the Honourable Member
who hag just moved this amendment has put me in a somewhat difficult
position because his speech has been directed not at the ainénd'ment, if I
may say 80, but at the clause itself. Tt is only in the last. fow. sentences
at the close that he referred to this particular amendment and asked whe-
ther it wag proper for’ the Government to ask the '
a surcharge of 25 per cent. on the income-tax. paid by persons with incomes
below Rs. 10,000. " T do not nropose to fallow him into the generad. discus:
sion' which occunied most of his spgech. T mierely wish to say that- T .must -
oppose this amendment on the ‘gronnd that the financial.loss which its.
scoeptance would cause {8 too great fo be accepted by thc Government.

Legislature to impose
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This particular clause relates only to the surcharges for the current year
at half rates. But even in this year, we estimate roughly that' if the
amendment were accepted, the loss would be 85 lakhs. It is also fairly
obvious, although perhaps in another place it was not seen quite so clearly
that if this amendment were accepted, it would be logical to accept a
similar amendment with reference to the next clause in the Bill, and in
that case, the loss at the full rate of 25 per cent. would be as much as-
65 lakhs. The two sums together thus amount to a ctore of rupees which
the Government cannot afford to sacrifice. The Honourable Member in hig.
general remarks referred to the programme of the Government as imposing
tyrannical burdens upon the people. If I may refer particularly to the
clauses to which this amendment would apply, I would point out. that
this again is a case where I might quote my Honourable colleague on my
left and appeal for the exercise of some sense of proportion before words
like “‘tyrannical’’ are used. In the case of incomes between Rs. 2,000 and
Rs. 5,000 the extra burden will amount to less than 1 per cent. of the
asgessee’s. income, and in the case of incomes between Rs. 5,000 and
“Rs. 10,000 per annum the extra burden will amount to about 13 per
cent. of the. assessee’s income. To use words like ‘‘tyrannical burdens’”
is, I submit, a gross over-statement of the case. I oppose the amend-
ment.

Tae HoNouraBLE Bazr Barapur RADHA KRISHNA JALAN (Bihar and
Orissa: Non-Muhammadén): Sir, the additional income-tax and super-tax
fur the current financial year will fall with a heavy weight upon the over-
burdened neck of the Indian tax-payer. The increase by 1/8th in the rate
of income-tax and super-tax specified in Schedule IV in the Indian<Finance
Act, 1931, ‘though excluding the rate imposed by section 7, will prove to
he unbearable. The exclusion does not altogether improve the circum-
stances under which the imcome-tax and super-tax payers live to-day. On
the other hand it will induce them to retrench their private expenses and
forego. or reduce their wines, cigars, motor cars, silks, stamps and other
luxuries and requirements, etc., which will only reduce the Government'’s
revenue derived from customs and other duties. As consumerg they make
.4 large contribution to the indirect taxation. By increasing the direct tax
the revenue from indirect taxation to which these large consumers contri-
bute will be much reduced. The Government may not be able to realise
their estimates. It was stated by non-official spokesmen last year that the
limit was reached alike in super-tax and income-tax. The fact {hat there
are rich people in India and the principle that it is the duty of the rich to
pay more will prove a fallacy if closely examined. Under the present
joint family system and also owing to the structure of Indian sociefy, a
rich man bhag several poor dependents on him and innumerable unemployed
relations to maintain. Thus the burdening of those 'who have already been
paving the incredsed incomne-tax and super-tax with an added imposition
will only increase the misery in the country. Government ought to meet
the situation not by putting upon the people the iron yoke of increased
" takation when the taxable -capacity has long ago been reached, but by
increased retrenchment and the cutting down of financial extravagance in
administration. Our contention is the administration can be run on .less
expensive lines without detriment to efficiencv. Had the Government re-
vised their views on the financial aspect of administration and been guided
by the necessary economy which is the outstanding feature, for: instance,
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of Japanese administration, there w
8 in this Finance Bill.
eommand.
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ould have been no necessity for clause

Sn' I oppose it with all the strength that I can

Tae HonouraBLE THE PRESIDENT: The original question was :

“That clause 8 do stand part of the Bill.”

‘Since which an amendment has been moved :

“That to sub-clause (7) of clause 8 the words and ﬁgures ‘above Rs. 10,000’ be

added.”

The question is that that amendment be made.

The Council divided :

AYES—S.

Aiyangar, The Honourable Mr. K. V.
Rangaswamy.

Banerjee, The Honourable Mr.
Jsgadlsh Chandra.

Halim, The. Hon-urable Khan
Bahadur Hafiz Muhammad.

Hussain Imam, The Honourable Mr.
Abu Abdullah Syed.

Jagdish Prasad, The Honourab'e
Bahadur Lala.

Jalan, The Honourable Rai Bahadur
Radha Krishna,

Mitha, The Honoursble Sardar Sa.hbb
Suleman Cassumm Haji.

Naidu, The Honourable Mr, ‘Y;'
Ranganayaka n.
Ram Saran Das, The Honourable

Rai Bahadur Lala.

NOES—23.

Akbar Khan, The Honourable Major
Nawab Bir Mahomed,

Basu, The Honourable Mr. Bijay
Kumar.

Browne, The Honourable Mr. P. H.

Charanjit Singh, The Honourable
Sardar.

Chetti, The Honourable Diwan
Bahadur G. Narayanaswami,
Chimman Lal, The ourable Rai

Bahadur Lala,
Devadoss, The Honourable Mr. M. D.

Drake, The Honourable Mr. J. C. B.
Emerson, The Honourable Mr. H. W.
Fael-i-Husain, The Honourable Khan
Bahadur Mian Sir. i
Ghosal, The Honourable Mr.
Jyotsnanath, '

The motion was negatived.
Clause 8 was added to the B111
THE HONOURABLE THE PBLSIDE

Israr Hasan Khan, The Honourable
Khan Bahadur Sir Muhammsd
&i The Honourable Mr.

atters, _The Hononrable Sir
Arthar. -

Mitter, The Honourable Sir Bro]endra.

Natessn, The Honourable Mr. G. A.

Noon, The Honourable Nawab Mahk
Mohammad Hayat Khan. .

Pandit, Thc Homourable Sardar Shn
Jagmnath Maharaj.

8Shillidy, The Honourable Mr. /J. A.
a, The Honourable Kumar
Nripendra Narayan.

Thompson, The Honourable Sir Joha.

Watson, The Honourable Sir Charles.

Whlbty, The Honourable Mr. J. T.

NT,: The queatxon is:

“That clause 9 do stand part of the Bill.”

Tae HoNouraBLE Rar Basapur Lata JAGDISH PRASAD:

of the fate met by the prevmus ame
smendment.*

Sir, in view
ndment I do not propose to move my

*That to clause 9 the .following be added :

“‘above Rs. 10,000.”’

[
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Tue HONOURABLE THE PRFSIDENT ‘The question is: L
“'l‘ha.t clause 9 do sta.nd part of the Bx]l "

The‘ Council divided :

Ab the request of the Honourable the Presxdent Honourable Memberc
for and- against the motion, respectively, stood in their places. -

The motion was adopted by 23 votes against 11.
Clause 9 was added to the Bill.
+ Clause 10 was added to the Bill.
Schedule IT was added to the Bill.
Clause 1 was added to the Bill.
The_Title and Preamble were added to the Bill.

‘Trs HoNourasLk 81k ARTHUR McWATTERS: ‘Bir, I 'move that the
Bill to supplement the Indian Finance Act, 1931, and to extend the opera-

tiop of its temporary provisions, in the form recommended by the Governor
Genéral be passed.

'an HONOU‘RABLF Rat Bauapur Lara JAGDISH PRASAD: ‘Sir, as was
expected, the Government have not thought it fit to accommodate non-
ofticial opinion in this House to any extent whatsoever but have ignored
the wishes of the representatives-of the public in the customary manner
by opposing all amendments, one after the other, moved from this, side
of the House and turning them down by the sheer strength of their votes.
After all, Sir, the elected Members of this House are here to voice public
opinion ‘and we will l& failing in our duty and will not be worth our position
if we cease to reflect such oglmon Of course 1’realise the heavy responsi-
bility ‘that has been cast on this House by the Viceroy and Governor
General’s certification of this Bill that its. passage is essential for the in-
terests of ‘British India and by His Excellency’s recommendation to the
House' that the Bill be passed in a certain form: T am fully conscious of
that respomlbfh’cv But, Sir, we non-official- Members have a certain
responslblltty to discharge by our constituents, and it is in consonance
with' ‘this 'sense of responsibility that T feel that I must withhold my
support from this measure, Sir, I know what the result of my _adverse
vobe is going. to be. 1 know that in this House, constituted as it is, i is
oxtremelv difficult, nay almost 1mp'\smble to carry any motion agamst the
Government. Nor do I take delight in unnecessarily trying to out-vote the
Government. T am a moderate and believe in helping the Government
where I can. But at the same time I do not believe that the Government
is infallible, that it can do no wyong. I therefore believe that true public
service lies in he]plng the Government where one ean and in opposing it
where one must. It is with this view point that I have reluctantlv decided
not te lend my support to the passage of this Bill. T honestly believe that
in piling taxation upon taxatjon while the administration of the country
continues to be ton-heavy, the ‘Government is committing a blunder of
grave magnitude which in course of time it is sure to realise. If the Gov-
“ernment really believe, as they no dqubt seem to do, that their anticipaticns
of inereased revemie would come tme by giving effect to these propssals.
of taxation and that at the same time the burden of fresh taxation to:be



INPIAN FINANCE (SUPPLEMENTARY AND EXTENDING) BILL. 45

imposed by this Bili would sit lightly on the, people, I have no quarrel with
them: I wish them. the best of luck and godspeed. If this happens I shall
be the first to congratulate the Government on their achievement.” ‘But I
for my part have my own misgivings about the soundness of this measure
which compel me to take quite a different view. I maintain that the
burden of taxation as compared with the national inccme is already wery
heavy in India and that a further increase in that burden will be the last
straw on the camel’s back. I therefore hold that the Bill will prove posi-
tively injurious to the interests of the country. With a full sense of public
duty, therefore, I am obliged to oppose its passage into law.

Sir, before 1 resume my seat, I wish the Government.spokesman in
this House kindly to make one point clear to which reference was made
yesterday by my Honourable friend Mr. Hussain Imam. He addressed a
question to the Honourable the Law Member, but as the latter did mot
happen to be in his seat at that time (nor is he in his place at this moment),
that question remained unanswered. I hope that in his absence scme one
of the spokesmen of Government present here will be kind enough to.throw
light on that question. The question is whether nominated nun-official
Members are obliged to vote with the Government on each and -every
uccasion or, in view of the fact that these non-officials are nominated by
Government to represent special interests in this House unlike Government
officials, they are at liberty to vote according to their own individual judg-
ment. Ag there is a doubt on this point and the nominated non-cfficial
Members seem to think that if they voted independently they were likely
to be at oncn asked by the Government to resign, I hope some body on the
Government Benches will be good enough to throw light on this important
point before it comes to voting on this Bill. )

Toe HoxouraBLE Rar Banabpur Lara RAM SARAN DAS: Sir, being
an elected Member of this House, I feel it my duty to oppose the passage
of this Bill at this stage. I have a very high respect for His Excellency
Lord Willingdon, the Viceroy and Governor General of India. I have
great respect for the constitution. I am a lover of law and order. But,
Sir, I fee! that the Government of India as it is at present constituted is
helpless in many respects. Yesterday I pointedly asked the Government
to explain how far the rumour was correct that it was at the instance
and dictation of the Secretary of State that many things which I men-
tioned yesterday were being done. From the silence on the Government
Benches, however, I am now certain that it was. not a rumour, but a
fact. The Honourable Sir George Schuster, the Finance Member, for
whom I have a great regard, persuaded the Government of India in the
interest of India to issue an Ordinance as soon as England went off the
gold standard. We are grateful to the Government of Indis for the very
prompt action that they thus took to safeguard the interests of India. Very
soon, within a few hours, the Secretary of State forced the hands of the
Government of India and they were forced to withdraw that Ordinance.
The flicht of gold from India is going on and the way in which the pre-
sent Bill has been certified has now proved the fact that the certifica-
tion has been done and all amendments refused at the instance of the
Secretary of State. Yesterday when the Honourabls the Finance Mem-
ber €aid ‘‘that we are a responsible Government’’ I felt sorry for him.
The facts prove that the present Government is not responsible and with
due deference to the Honourable the Finance Member I must say that
in case’ Government would have been responsible they would not have
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been treated in the way in which they are being treated by the Secretary
of State. I consider they are merely a tool, a subordinate Government
under the thumb of an autocratic Secretary of State.

+ . Bir, I might say that it is my sacred duty to warn the Government
against their launching on this monstrous and unbearable taxation. This
Bill has been talked about yesterday in this House in detail and every
‘Member on the non-official side, elected or nominated, has expressed his
strong resentment against the Bill. The Honourable Mr. Browne repre-
senting the Bengal Chamber of Commerce called it a poisonous Bill.
The Honourable Mr. Miller also said that the Bill was not what it ought
to be. But I do not know what will be his opinion to-day when this
final stage has arrived.

Tue HonouraBLE Mr. P. H. BROWNE: Sir, I said I could not suggest
a better ore.

THE HoNourRABLE Rar Bamapur Lara RAM SARAN DAS: I have not
gone, into other details of his speech. I only referred, Sir, to what the
Honourable Member termed this Bill as yesterday; he cannot
refute that fact. However, Sir, this Bill has been condemned by the
public as well and I warn the Government that at this juncture, when
the times are very difficult, such enhanced taxation ought not to be
adopted. I say so because I think that many of the people who are now
taxed will not be able to pay their taxes and they will be put in a very
awkward position. It will give a tool in the hands of the agitators to
add to the unrest that exists in India. .

With these words, Sir, I ask the Government to adopt the policy to
live and let live. -

*TEE HoNourarre MR. G. A. NATESAN (Madras: Nominated Non-
Official) : Sir,, T had not intended to take part in this debate but certain
remarks that ~ fell from my Honourable friend, Lala Jagdish Prasad,
regarding the nominated Members I feel should be answered by myself
whether Government Members will or will not answer them. I have the
honour of being & nominated Member of this Council, Sir, I think ever
since the introduction of the -Montagu-Chelmsford Reforms with some
slight breaks. I am very proud to say, as I hinted yesterday, that I
have enjoyed the uninterrupted privilege of voting as I pleased and as I
thought would best serve the interests of the country. 1 have spoken
strongly against Government measures. I have denounced the Criminal
Amendment Bill. I have spoken against the Bengal Ordinance and 1
have protested in this House as loudly as I could, with as much eloquence
and vehemence as any elected Member, against the composition of the
Simon Commission, and I can assure them that they are doing a wrong
to their own countrymen in suggesting that any non-official Member has
been threatened :with being deprived of his seat. That has not been my
experience although I have sometimes made individual Members of Gov-
ernment angry. I am very glad to say that I have been nominated thrice
and I hope they will continue that policy. After all, we are here to give

- our views in the best interests of our country and as we think we should
best serve the interests of Government, but with  one exception, where I
¢onsidered the matter was of vital. importance to Government and .my
support shovld be given. With regard to this Bill . . . . : : ’
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Tre HowourasLE Mr. ABU ABDULLAH SYED HUSSAIN IMAM:
Against your convictions.

Tae HoNouraBLE Mr. G. A. NATESAN: Sir, it is not against our
:convictions, We have given our criticisms freely, but as we consider the
-passing of the Finance Bill is one of the things that is imperative for
the carrying on of the government of the country and the Council cf
.State has been constituted as the Upper House, and having regard to the
fact—my Honourable friend, Mr. Hussain Imam, must have some imagi-
nation—also that the whole question of constitutional reform is now being
-considered and our future depends a great deal upon the way in which
this House acquits itself, I have no hesitation in saying publicly, Sir,
even as a non-official Member, with the full freedom that I enjoy, that
I propose to enjoy in the future, that I do consider it necessary to pass
this Bill. I hope there will be no further criticisms and let me tell him
that it is wrong and unfair of anyone to suggest that non-official Members
are being asked to resign if they vote one way or the other. I do not
know and have no experience of how others are being treated, but let
me give him an assurance that in my own case I have not been asked
to tender my resignation although I have spoken freely on Government
measures.

Sir, with regard to the present Bill, now that it is a settied fact, I
make an appeal to the Finance Member that should the situation prove
favourable he will consider the desirability of reducing if possible the
increased rates of postal charges. I would also remind the Finance
Secretary of the promise which the Finance Member gave yesterday in
regard to certain import duties, and I do earnestly hope and make an
appeal that you will endeavour your best to reduce them at the earliest
possible opportunity. I have nothing more to add, Sir. '

Tue HonourareE MRr. K. V. RANGASWAMY AIYANGAR (Madras:
Non-Muhammadan): Sir, the situation in the Council of State is one of
‘unreality. I mean the discussions after the certification of the Bill, after
the Honourable the Finance Sccretary has told us that not a comma can
be altered and no amendments would be accepted after the certification.
'Sir, the Council of State is always placed in a very awlward position.
Long before the discussions have taken place in this Council, long before
‘that, it is taken for granted that no amendments will be carried. §ir.
I may say that some discourtesy was shown to this House even when
‘the Press Bill was before this House. Even on the previous day, before
the Press Bill was placed in this House, the Assembly was adjourned
sine dic and that meant that no amendments would be carried in this
‘House, and ‘it was only because of that certainty that the Assembly was
adjourned and the Bill was placed in this House tnough that measure
was found to be of the utmost necessity for carrying on the government.
‘Now, Sir, in this Bill, opposition has come from umexpected quarters. 1
medn one or two of the Members on this side have joined in voicing their
‘opposition to the measures adopted in this taxation Bill. Sir, I may say
‘that the ‘elected European Members from Calcutta and Bombay, almost
-all the nominated Members from Madras and other places, have all voiced
“their: objection to every one of the measures included in this Bill. S8ir,
-about the certification, we may.not go as far as the Statesman has; it
thas even questioned the veracity -of the certification. In the list of



348 COUNCIL OF STATE. . [27TE Nov. 1931.

[Mr. K. V. Rangaswamy Aiyangar. ] , o
unexpected quarters I should includé the Statesman. Sir, the Statesman
has said: '

“Lord Willingdon has certified the whole supplementary Finance Bill. as “essential
for the interests of British India. The formula is one that he is compeal‘lide":: \:se
hut the phrase is unfortunate, for several of the Budget proposals are antagonistic
o the interests of India and we are confident that they will not produce the antici-
pated revenue and they ‘are not in the interests of India.’ :

When the certification goes on to say that it is in the interests
of India that the Bill has to be certified, the Statesman points
out that it is not in the interests of India, Sir, perhaps there is no
provision in the Statute to certify a Bill even before it is in-
troduced ‘n the Assembly. Otherwise, it need not be certified when it
comes before the Council of State after it has been rejected by the
Assembly. The discussions on the certified Bill have given another occa-
sion to discredit this Chamber. When we go out, peopie say that the
Assembly has taken credit for rejecting the Bill and when it goes to the
Council -of State, not a comma can be altered, and they all stare at this
Upper House and we have to subject ourselves to the public odiuni.

'This Bill, when especially it has been found by the financial experts
that it is very cssential and not even a comma can be altered, could well
have been passed in the Simla Session itself by sitt'ng for a week cr 10
days more. Even in the interests of the Government 1 say that this is
not a very sound method on the part of the Governmeni. When the
commercial people, especially Japan and America and others, knew full
well that this Bill wag going to be passed, and when an interval of 1%
months had been given for the passing of the Bill, goods would have been
dumped on India, and there is very little use now in passing this Bil! for
18 months. T think that 18 months’ goods have been already dumped into-
India. If not, I correct myself. An occasion has been given and the
iuterval might have been usced even if it has not been used.

‘The loss in railway earnings and in customs revenue is now sought to.
be made up by taxing the necessities of life of the poor people such as
salt, cloth, and postage, and the remedy that is worse than the evil is
the retrenchment of Government officials, the poor clerks. When the
pockets of those who were taxed in March were found empty, other pockets
are searched now. We have our own doubts, as many have doubted in
this  House ahd eclsewhere, whether the required amount will be forth-
coming to make up the deficit. Even now, I hope the groans and curses
of .those who cannot afford to cover themselves even with bare :zlothing,
especially in the hill tracts and other cold climates, and who cannct pur-
chase salt, will not go unheard by the Cabinet before we meet in Felruary.
We in Madras ave more fortunate in enjoying a temperate climate, but
people in Northern India and Garhwal and other places will be groaning
in the frost and mist, and I hope the voices and the groans of the poor
people will' be heard by the Cabinet and they will, as the Honourable Mr.
Natesan pointed vut in the case of postage and stamps, alleviate the:dis-
tress by lessening the burden on cloth, salt, etc. Sir, this is a retalliatory
budget. “We protested against the salt tax last year, and row they have
come forward ‘with a surcharge on fhe salt tax. Th's has been don: with
a vengeance. We are now in a vicious circle. When people could nof-
find money to pav the Exchequer to the required amount, we are stil
more taxed, gnd this vicious cirgle will go merrily on. T .do not kucw Aif

thé Governmient will find the {axes, and if the people’s pockets will be:
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capacious enough to pay the further taxation. When they are not able to
pay the original tax imposed in March last, I do not know how they are
going to pay the extra taxes now. Sir, when we pointed out that tte Lee
conagssions should be withdrawn, the Honourable the Finance Meamber
said that they could not be withdrawn. T think it is giite possible even
now to reconsider the position and ask the officials to forego some of the
concessions at least. Sir, it has been pointed out that they are given
four passages. Cannot that be reduced to at least two? The other Lee
coneession is that European members are allowed to go four districts away
to consult about their health. Cannot they, at this time of crisis, consult
their own District Medical Officer, their own I. M. S. officer? Thel:e are
many people who are efficient and I think it is only the colour Preludlce
that has made the Lee Commission give this concession of allowing them
to go even four districts away and consult the English I. M. 8. about
themselves and their families.

Now, Sir, with regard to the counter proposal suggested by some that
an excise duty on cloth and kerosene should be imposed, I should: say
first, in the matter of cloth, that the Indian mills are already ta<ted, and
as has beesn pointed out by the Secretary of State in the House of Com-
mons, there are other duties to equalise the surcharge on the cusium: om

cloth. And then they pay income-tax. So, in the matter of

4 M. erosene oil, though the popular opinion is that an excise duty-

should be imposed, I think that, when they pay income-tax and when they

employ so many thousands of men in Rangoon and other places. it ir not
proper to put an excise on kerosene.

Sir, I have pointed out before that retrenchment of staff is the worst
remedy for our evils. I think the Honourable Mr. Chetti has pointed out
that it is not by reduction 1 staff but by reduction in the scales of salaries
that retrenchment should be effected. It is causing very great hardship
amongst thousands of families and I think it is our duty to bring this-be-
fore' the Government so that they may alleviate the mizeries of the unem-
ployed. I think it was the Honourable Mr. Devadoss who pointed out
that the swelling of the ranks of the unemployed will tend to creata more
disturbances in the country cven than we had last year or have now.
There is no more sense of security left in the services. Many peorl: pre-
viously left private service to enter Government service only beeauze they.
found security in the latter. Retrenchment should only be effected by
not filling up posts of those who retire. When the present incnmbents
are retrenched out of hand their hardships are unbearable.

Sir, we have been protesting on various matters for years, but T see
our protests are not regurded. It is only when it becomes a matter of
supply and demand that the matter is looked into. For example, il rhere
is a reduction in first or second class passengers, then the fares sare-
reduced, but if we press for the reducton of third class fares that :s not
attended to. What T want to point out is that the salvation of the d.ffer-
ent interests  in this country lies in their own hands and they nced not
cxpect mhuch to be accomplished by our action in the Councjl. Fror. the
year 1917, Sir, when 1 was in the old Imperial Legislative Council—I do
not know if any ene can bear me out—we protested that we shonld not
bear the war debts to the extent of 165 million pounds. England was
vety prosperous then and they could themselves have borne the sift we
made of 165 millions.  Only a few of us protested against that at. the
time, but we were not heard. We can now say that we told you thep
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that .you would be in trouble in the future; you never heeded our repre-
-sentations and protests, and now this crisis has come. Again, Sir, if In-
dianization is pressed for it is only given effect to by superimposing nver
-and above the present establishment and not by substituting Indians for
others. We have seen the same thing when we pressed fr the Indiani-
zation of the Army. Several units have been super:mposed over and above
the existing strength. Another example I may quote. When an Indian
Member for the Railway Board . . . .. :

Tue HonouraBrE THE PRESIDENT: The Honourable Member sewms
to be taking the opportunity to air a large number of grievances. I
think, particularly on the subject he is now on, he is not in the least re-
levant to the Bill before the House.

TEE HoNouraBLe MRr. K. V. RANGASWAMY AIYANGAR: S8ir, I

shall finish soon. When ar Indian Member for the Railway Board was
pressed for . . . . .

“- Tae HoxouraBLE THE PRESIDENT: The Honourable Member must
leave the Railway Board alone:

Tsie HoNourasLE Mr. K. V. RANGASWAMY AIYANGAR: I will drop
"ib. If the present crisis, Sir, has teught a lesson to the Government of
Indig that their extravagance should be curtailed, even the present crisis
would be a blessing in d'sguise. As for the Finance Bill, the amendments
carried by the Lower House might have been accepted. Then in March,
if another deficit was found to exist, it would have been because the
popular wishes were respected and given effect to, and some further taxa-
tipn ‘might have been imposed. Then it would not have come mto fcrce
by certification but with the willing consent of the elected representatives
of the people of India. Let me once more voice forth from this Chamber
that the people’s salvation lies in their own hands and we can do little
for them. With these remarks, Sir, I oppose this Bill.

Tag HoNourAnLE MR. ABU ABDULLAH SYED HUSSAIN TMAM:
Sir, my reason for opposing the passage of this Bill is based on two grounds.
The first is that it is for 18 months, and the second that it does not really
balance the Budget. As regards the 18 months’ period, I think that
point hag been sufficiently well urged, and I need not waste the time of
the House further on that.* I have been able to get some papers from
the Home Department to prove that the income from customs as expected
by Mr. Denning is not correctly put. From the memorandum it seems
that we were expecting an income of 51 crores from customs and our
actual income from customs for the first six months of the year comes
to 21°46 crores, while our income for the same period last year came to
28'46 crores. We are two crores short of the total of last year, while
we are -expecting to make 485 crores more than last year, so we must
in faot:add this worsening of 2 crores to 485 crores. We were expecting
a betterment of 7 crores in six months. That wag our expectation, with
which we started with this Bill on the 28th September. Now, in the
month of October, without other factors having intervened to the detriment
-of Indian trade, we find that instead of improving. our position ag compared

--with last year, the position was actually worse than in October 1980.
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‘The customs income in October 1930 amounted to 3:85 crores, but in
‘October 1931 the amount was 8'74 crores, whereas we expected to get
.about 5 crores a month—a worsening of a crore and a quarter in 4 month.
For ‘six monthg that would amount to 7} crores. It might perhaps be
.a little better. You might even get a half of that but in no circumstances
.can you get a betterment up to your expectations. And had it been
‘an imposition only for six months we would not have grudged it and
we would have been assured that in March next we might get it changed.
Now we find that this Finance Bill is imposed for 18 months and the
great idea underlying the Finance Member's measure was that there should
be uniformity, everyone should contribute an equal quota—it doee not
matter whether he happens to be in the class of Rs. 2,000 income or
in the class of Rs. 2,00,000 income; they must all pay 124 per cent. and
25 per cent. It is just the same in the matter of the customs duty,
although I am very glad that at last the Honourable the Finance Member
gave us the assurance that if he finds that the customs income is
decreasing very much he would reduce it by means of executive action.
That ig a very great assurance, and I think that ought to palliate a
little the cry that is going on in India against this imposition.

Sir, in this connection I should like to make an observation about
the point that was raised in this House by me and the Honourable Lsla
Jagdish Prasad and to which Mr, Natesan replied. Mr. Natesan is a very
old journalist and he knows how to twist his words. While he gave us
the occasions on which he has opposed the Government he forgot to
mention a single occasion when he had voted against the Government,
and that was the point which I had raised. ’

Tee HoNouraBLE MR. G. A. NATESAN: On & point of personal
-explanation, surely my Honourable friend could not have been so obtuse
-ag not to know that I mentioned three occasions on which I did vote
against the Government. I thought I made myself clear on that. The
complaint on the other hand is that I talk unduly loudly. The threc
-occasions I cited were those on which I voted against the Government.

Tre HoNouraBLE MR. ABU ABDULLAH SYED HUSSAIN IMAM :
To vote thrice against the Government in eleven yearg is a record. I and
other friends of mine found it hard to reconcile the fact that while
making speeches the Honourable Members who = are norainated non-
officials could go on condemning the actions of the Government but
when it came to voting and to brass tacks we found ‘that they turned
round. '

TeE HoNouraBLE MR. G. A. NATESAN: Elected non-officiais dc it
very often under party whips, which I at least am free from; there have
been several occasions like that. I have been too long in public life not
to know very well that elected non-officials do under party whips vote

‘againgt their own convictions, - -

" Tak HoNooraBLE THE PRESIDENT: We might ~drop “the question
-about the position of non-official nominated Members. ~We have hal
more than enough said already on the subject.

- Trg HoxourasLe Mr. ABU ABDULLAH SYED HUSSAIN IMAM:
~Ag'regards the merits of the Bill I need not dilste; it would be useless;
"the Government is adamant, and nothing but hard ledsons - of their



3562 COlJNqiL OF STATE. [27Te Nov. 1981.

[Mr. Abu Abdullsh Syed Hussain Imsm.]

budgets being falsified will convince them of the justice of the Indian
demand; and . until that comes about, they will always claim infallibility
for 4hemseives. - We know the result and the fate that is awaiting: us.

Toe HonoursasBLe ‘Sik ARTHUR McWATTERS: Sir, there are two
or three remarks that have been made in this final debate which I think
T should not pass over.in silence.  First of all the Honourable M.
Alyangar seemed, if I underslood him right, to think that we have been
losing cugtoms duty for two months owing to imports still coming in
at lower. rates.. I should like to assure him that that is not the case,
but that. under the operation of the Provisional Collection of Taxes Act
we have been collecting duties at the new rates since the date the Bill
was introduced: We have never lost any duty that way.

THE HowourasLe Mk, ABU ABDULLAH SYED HUSSAIN IMAM:
We have extended to two monthg the period, during the Simla Session.

Trr HovouraBLe Sk ARTHUR McWATTERS: The second point
was oné on which you said, Sir, that the House had heard enough already
and I do not know’ whether I may be allowed just to give ome item
of “informafion on the question of nominated non-official Members voting.
The question was addressed to the Teader of the House, unfortunately
he was not here; but the fact which I wish to bring to the attention
of the House is that this question was actually examined in 1924. At
the ‘time of the Reformg Enquiry Committee some Honourable Member
made a statement of a similar kind to what has been made to-day. Trouble
was taken to ascertain actual facts about voting by nominated non-official
Members in the Council of State and it was found that up to that time,
1924, the numl.er of oceasions on which they had voted against the Gov-
ernment was only slightly less than the number of occasions in which
they had voted for the Government. That, Sir, I think ig sufficient

Tee HonNouraBLe Mk, ABU ABDULLAH SYED HUSSAIN IMAM:
I really congratulate the Honourable Members on their daring.

Tae Ho~NourasLe SiR ARTHUR McWATTERS: That is sufficient to
show that nominated Members in this House do exercise their right of
judgment. The other point which I wish to make—I should have prefer-
red to have made it in the presence of the Honourable Lala Ram Saram
Das, who unfortunately is not in his place, is that twice at least in
the course of this debate he hag stated or suggested first of sll that
certain taxation in this Bill was being imposed at the dictation of the

ry of State. He obviously could have had no information on ths
point. It is purely what I call a fishing question. As he is pot here
1 will tell not him, but the House, that there is absolutely no foundation
whatever for that statement. He went on to say or suggest or hint that
the action taken by the Governor General was again due to pressure from
the Becretary of State. That is not only an absolutely baseless suggestion,

a figment of his own imagination, but a very improper one for him to
have made.

Trre HoNouraeLk THE PRESIDENT: The question is:

“That the Bill to supplement the Indian Finance Act, 1931, and to extend the

operation of its temporary provisions, in the form recommended 3 erno!
Croneral. b passed. pr n by the Gov or

~
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“The Council divided :
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g . AYES-—24.

' ‘Akbar Khan, The Honourable Msjor
" Nawab Sir omed, ]
Basu, The Honourable Mr. Bijay
Kumar, - D
Browne, The Honourable Mr. P, H.
Charanjit Singh, The Honourable

Bardar.

«Chetti, The Honourable Diwan
Bahadur G. Narayanaswami,
Chimman Lal, The Honourable Rai

Bahadur Lala,

Devadoss, The Honourable Mr. M. D.

Drake, The Honourable Mr. J. C. B.

Emerson, The Honoursb'e Mr. H. W. .
Fazl-i-Husain, The Honourable Khan

Bahadur Mian 8ir.

NOES—S.

Ghosal, The Honourable Mr.
Jyotsnanath,

Aiyangar, The Honourable Mr. K. V.
Rangaswamy.

Banerjee, The Honcurable HMr.

Jagadish Chandra.
Ghosh Maulik, The Honourable Mr.
Satyendra Chandra.

im, The Honourable Xhan
Bahadur Hafiz Muhamm-~d.
Hussain Imam, The Honourable Mr.

Abu Abdullah Syed.

The motion was adopted.

It
i
x

|
|

Israr Hasan Khan, The Honourable
Khan Bahadur Sir Mubammad.
Jalap, The Honourable Rai Bahadur

_ Radha Krishna,

Lloyd, The Honourable Mr. A. H.

McWatters, The Honourable Bir
Arthur.

Miller, The Honourable Mr. E,

Mitter, The Honourable Sir Brojendra.

Natesan, The Honourable Mr. G. A.

Noon, The Honourable Nawab Malik
Mohammad Hayat Khan

Pandit, The Honourahle Sardar Shri
Jagannath Maharaj,

Shi'lidy, The Honourable Mr. J. A.

Thompson, The Honourable Sir John.

Watson, The Honourab'e Sir Charles.

Whitty, The Henourable Mr. J. T.

Jagdish Prasad, The Honourable Rai
Bahadur Lala.

Mitha, The Honourable Sardar ‘Saheb
Suleman Cassum Haji.

Naidu, The Honourable Mr, Y.
Ranganayaka'u,
Sinha, The Honourable Xumar

Nripendra Naraysn.

~ Toe HoNovrarie Ste BROJENDRA MITTER (Leader of the House):
'r, there is no further business before the House this Session. o

The Council then adjourned sine die.
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